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LEGISLATIVE ASSEMBLY. 

Tuesday, g3rd February, 1937: 

The Assembly lllet in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir ~  Rahim) 
in the Chair 

MEMBERS SWORN. 

Mr. K. Santhanam, M.L.A. (Tanjore cum Trichinopoly: Non-Muham-
madan Rural); and 

Mr. Mead Slade, M.L.A. (Government of India: Nominated Official). 

QUESTIONS AND ANSWERS. 

GRANT OF CERTAIN CONTRACTS ON THE NORTH WESTERN RAILWAY. 

43S. *Xhan Bahadur Shaikh Fazl-i-Baq Piracu: Will Government· be 
pleased to state, or lay on the table of this House, if ·there are any rules (! 
a set of procf,dure for the grant of various contracts on the .-North Western 
Railway, for the convenience of the passengers for-

(i) stalls at P<\ilway stations; 

(ii) running refreshment and tea rooms; and 

t iii) the sale of aerated waters and 'ice in the trains and on station 
platforms? 

The Honourable Sir Muhammad Zafrullah Blum: I would refer the 
Honourable Member to paragraphs 1, 2, 3 and 6 on pages 48 to 52 of 
the Railway Board's memorandum No. 357-T., printed in the Proceedings 
of the Meeting of the Central Advisory Council for Railways held in 
October, 1936. 

CoNTRACT FOR THE SALE OF ICE AND AERATED WATERS ON THE NORTH 

WESTERN RAILWAY. 

434. *Xhan Bahadur Shaikh Fazl-i-Baq :Piraeha: (a) Is it a iact that 
certain pers(>ns and firms from Lahore offered the Agent and the Commer-
cial Manager, North Western Railway, very cheap -rates for ice and aerated 
waters, if the contracts for sale were given by tenders? 

(b) Did they also offer to pay certain amounts to the Railway if the 
eontracts were given to them by auction or otlH'rwise on lease? 
(c) Will Government be pleased to state what reply, if any, was given 

by the North Western Railway authorities to the offers mads by-them? 

The Honourable Sir J(ubammad Za!rullab. Khan: (a) and (b). Yes. 

(c) The Agent states that the reply sent was to the effect that it was 
not then intended to auction these contracts. 

( 905 ) 
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."&NTRA<1lVroa.THE S.u& Q:f ICE AND AERATED WATERS ON THE NORTH 
, ~ 1 /r:.'.;· 'WESTERN RAI'l.WAY. ' 

435. *f6-P..r',abadur ~ ~ ~  ~  (a) Have contracts 
for the couiing summer for the sale of ice and a-erated waters, etc., on 
the North Western Railway been given? If so, to whom and on what 
rates? 

. (1)) ~ any T ~ ~ ,  or tenders invited before the contracts were 
gwen? If 'not';' wb"Vhdt1' , . 

The Bonourable .. SirJ)(ubammad Za.tnll1ah Xhan.: (a) Yes, to the same 
parties to whom the contracts were given last year and at the same rates 
as were then in force. ", . 

(b) No, ~~  ~  ~,~  to ~  any ~ ~  
c,: . -:; ':" , .. ;.: '. J ~  i 

h, "r·,STAFF RETRENCHED ON STATE RAILWAYS. 

·i436. *JIt', A'marendra Natb Ohattopadhyaya: (a) Will Government be 
pleased to· state ~  number of mllnial, subordinate and superior staff re-
trenched on 1 ~  State Railways up, to date ~ grounds of economy 
during April, 1936,t() December, 1936? 

(b) How many IOOropeans and Anglo-Indians have been appointed 
during the periGd ~  on ~~  State Railways.? 

, (c) ~  the amount of savings made by ~ , 
~ I  * ,;#le ~  of extra expenses incurred by new appointments, 
referrecfin namqr,(a) and (b)? 

The Bonourable Sir )[uhammad Za!rullah Xha.n: I am collecting in· 
f.ormation and will,laya reply on the taole of the House in due COUlse. 

INADEQUACY 01' PRoTECTION GRANTED TO THE INDIAN SILK INDUSTRY. 

437, *JIt, N, )[, oTtlJIlIi (pn behalf of Mr. 1I-1athuradas V.:UisaJlii): Will 
Government'b!e plea,sed to state: 

(a) if it jil, ~  ~  that for the last two or three years there 1 ~ 
.' ,been . ~  complaints about the inadequacy of ~ 

granted to ~  Indian silk industry; . 
',I) _; .':. 

(b) wbetheJ;,;r-ep1ieaElJ;ltations have been received by ~  
from the Indian Merchants Chamber, Bombay, from hme 

i to time, i ~  also representations from the Mysore Chamber 
of C ~  and the Bombay Silk Mills and the Shri 
Vishpu Silk Mills, Bombay, drawing their attention to the 

,  " ,- ,J[l. . 

same; . 

(c) ~  ~~  .are aware of the fact that during the last six 
, months there has be-en considerable rise in the price of raw 
, .,:silk, ,thus ~  the cost of production for the Indian 
. silk ~  industry; and 

(3) whether, theY,contemplate taking immediate and effective act,ion 
'to give adequate measure of protection to the Indian silk 

" ~ I to save it fIIOin threatenea ruinatioil? 
~  ;,: . 

(' 

__ n& BnDour;,ble Sir )[ubammad,. ktmJJab Ban: (a) and (h). Yes. 
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(c) There has been some incJ;ease in the average ~  of-raw 
silk imported during the six ~  July to December, 1936, as compared 
with the ~ ~  peri<:>d .of. the p,revious year; ~  ~~ .hasslso 
been a correspondmg mcrea'Se m the average c!eclared' , I ~ Imported 
silk piece-goOds. . ..,. .  . 

(d) The Government of India are not satisfied that the measure ·of 
protection accorded to tbe ~  silk piece-goods. ~  under the 
Indian Tariff (Textile ProtectIOn) Amendment B~, ~  I'\c.madequate. 

DxSCONTEliT AlIIONG TBlI. STAFF OF THE RAlLdreLlU.:imaffYAccOmiTs 
OFFICE. l(:;) '}.il. :!.<Jd-J: 

408 *Khan Bahadur Sha.ikh J'ul-i-Haq P , ~  Are' Govern'Ilent 
aware thai at the time of inauguration of Railway'Clel!.rihg 'Accounts Office, 
Delhi, the staff requisitioned from the different Railways was much lel'ls 
as compared with the volume of work that was to be performed? 

(b) Is it a fact that for many .years ~  ~ N ~  as laid 
down in the Office Manual had not been followf:;d1 If so, ~  ?  . 

. (c) Is it a fact that since the last year ordershave.\iieen issued that 
the work in the office should be done according to the' . Office Manu.aJ.·? 

(d) Are Gowrnment aware that the st,atI i.s fQrcedl to ",it·. late hOlll'B and 
att.end oflice even on holidays in order to finish the.. work qn.idue dntes (,:, : 
(e) Are Government aware that the staff is s£Terely punished, even for 

the slightest mistakes 0r Jmissions? ',n:,; :'J,J 

(f) What is the number of staff who have been ~  or censured 
in this ~  since it" inauguratJor., and the number of those punished 
during the last one year oIlly? .. '._.-.ll'r':' . 

(g) Is it a fact that the Assistant Accounts Officer of Goods 'B' Sec-
tion in this office summoned on the 27th January, 1937, A.ll tht' sub-beads 
working under him and ordered them that in futUl"8: 'they should not· tesfo-
audit the work of the clerks under them as a. routine, . but Rhould 
somehow or other find fault with their work and ~  punillhment.s for 
them? . '. .  . -" . 

(h) Is it a fact that certain sub-heads have in so short a time made 
unfavourable test-audit reports against some oftbe'ic}erkS? 

(i) Are Government aware that there if' ~  ~  among the 
staff on account of the abovementioned officees' . Vindictiveness ? 

(j) If the reply to part (g) be in the I ~ , . ~  action do 
Government propose to take against the officer' ~  

: ';\. 

Sir Raghavendra Ran: With your ~ S  I shall answer ques-
tions Nos. 438,  439, and 440 together. I am obtainin'g the information re-
quired and shall lay a statement on the table in clue course. 

NON-CONFIRMATION OF MUSLIMS TN i'HB SUB-HEAD 'GRADE IN THE 

RAILWAY CLE.ARING ACCOUNTS' OFFICE. ,," 
. ',f, 

t439, *Khan Bahadm Shaikh :ruH-Baq l'tracha; (&)' Will Gover.n:. 
ment please s.We the IWmbeJ" of clB!l'ks wbo . he'fe, bee) eoafirme«i .in 
.January last in the sub-head grade in the-Railway (,'le8ring Aeco\Ulta 
Office, Delhi, and the number of Muslims among them? 

- .. .-'. ~ U 1 

tFor answer to this question, see answer to question No. 438. 

A 2 
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,  • (b) Is it a fact thatcel'tain Muslim clerks have been superseded and 
that junior KiHdus have been confirmed out nf tum? If ~ , why? 

. (c) Is ~ ~ ~  thtl Muslim clerks superseded had officiated 'in 
the ~~  grade for about six years each and were drawing the 
maximum of 'that grade when they were reverted? . 

(d) Is !t a fact that the careers of the Muslims superseded have been 
blotless? ' 

(e) Is it 'a ~  one of these Muslims was asked to ~  
the working of the 'machines ~  the Railway Enquiry Committee on 
the 2nd ~ , , .1937 ... as no other sub-head (including those recently 
confirmed) ~ ~, , ,  competent to do so? 

(f) If the replies to the preceding parts be in the e.ffirmati"e, do U0V-
eriunent propose to' ~  J.nenquiry mto the whole affair? 

lNCBEASE'W'.l'HEl¥OLm OF WORK IN THE RAILWAY CLEA.B.ING ACCOUNTS 
, ' OFFICE. 

t4-40. *Khan Bahadur Shaikh razl-i-Haq Piracha: (a) Is it a fact 
that of late-the v.olume of work in the Railway Clearing Accounts Office, 
Delhi, has ~  mcreased oli account of the enforcement of the Office 
Manual, which had been lL dend letter before? 

(b) Are Govemmenh aware that the clerical staff in that office is over-
womed and hasdo sit, late. hours on working days and attend office on 
holidays without any compensation? 

(c) What) ateidhe concessions enjoyed by the Government of India 
S ~  stafhwho attend -office on holidays and sit late hours? 

(d) Are Go"tlemment prepared to concede similar concessions to the 
staff of the Railway Clearing Accounts Office? If not, w1!y not? 

-. (e) What working hours are observed in the Government of India 
Of:'fioos? Are GOvernment prepared to issue instructions for the observ-
ance of the same 6f'fioe hours in Railway Clearing Accounts Office, Delhi? 
If not, why riot? 

ABOLITION OR REDUCTION OF STAMP DUTIES ON INLAND BILLS OF 

EXCHANGE. 

44:1. *Bablt Baijn.ath ,Bajoria: (a) Is it a fact that the Royal Com-
mission on Indian Currency and Finan(',c in 1926 and the Central B ~ 

Enquiry Committee: ~  abolition of stamp duties on Inland 
Bills of Exchange? , 

.11., .. ii' 

(b) Is ital, fact ~  Reserve Bank of )ndia in its report has 
recently recommended reduction of such stamp duties from four annas 
per hundred rupees to: ~~~ apnas per hundred rupees 'I 

(c) Have Government received representation from commercial bodies 
urgillg abolition of stsrnpduties on Inland Bills of Exchange? 

(d) Do ~~  propose to abolish or reduce these stamp duties 
a.t an early date? If not, why not? ' " 

The Honourable Sir James ~  (a-) Yes. But t;he Indian Central 
Banking Enqun-y CO!funititle recommended that the initial step should be 
the, feductioq; ol..tbe silaUlP duty on ~ bills of ~ , ~ year's usance 
to a I ,,~  ~~  annas per thousand rupees. '" " fi, 

tPot-~  to this question, ,ee answer to question No. 438. 
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(b) The.Reserve Bank of India, in paragraph 30 of ~  Piport on .the 
Agricultural Credit Department, has recommended ~ 1 ~ ~  I,. to 
the Stamp Act should be amended on the lines ~  the B~ 
EnquiryComniittee, i.e., to reduce the duty on bIlls qf lel!stban one year a 
usance to two annas per thousand rupees. 

(c) ~ . . .. 
(d) The matter has been taken up with the. Pro:"inci¥Governmentsr 

who have to be cOll8ulted as their revenues are' ~  '. 

.  " ;:t" ·;l;fV'.(1' 

NON-RECOGNITION OF AUDITORS IN N ~S B 1 C  TBlIf. 
PuRPOSE OF ElIo""ROLMENT ON THE REGISTElt'bY' ACCo'tiNTANTS. 

442. *Rai Bahadu'Seth Bhagchand Som! ~ II  it ~  that'the 
experience of auditors in Government service in different commercial and' 
quasi-commercial undertakings is not recognised: for the1'Porposes of cn-
rolment on the Register of Accountants maintained under the Auditonr 
Certificate Rules? ,T -" 
(b) ·Are Government aware that such a coneessiOl1 18 ailowed to G0V>-

ernment servants in Great Britain by the Society of Incorporated Account-
bnts and Auditors in their bye-laws? . 

. (c) Will' 'Gov.emmentplease state, since the. preseAt Tules came int.() 
force, how mimy' Gov!ilrnment servants applied' fOr' ~  and ~  

whut. H'sults. and what were the. qualifications of the appIicant!\? ' . 

(d) Are' ~  to ~  the adviSB.bilit,. of permitting 
Government servants who possess necel'<Jary recognised ~~  qualifica-
ti .. ms and have sufficient audit r)p-.uienoo of the ~  commercial 
or quasi-commercial concemo, to 'be reg1stere!i as 8uditor.s?, . 

(e) \Vill Government state the reasons. for refusing recognitjon to .their 
own auditors working under the Auditor Gener&l ~  prefererice to 
p:-:ivate auditors working in even small firms of auditors? 

The Honourable Sir Muhammad Zafrullah Xhan: (a) Yes. 
. ~  - , 

(b) Yes. .' ," ". 

(c) Eleven have applied,;' but noneWRS aOOBpiled,tjpreDl'dlment. Five 
of these applicants possessed the requisite .theoretioal qualification, but 
none satisfied the necessary requirement relating to, pra(jtical training. 

(d) In such matters, Government are guided by ~  ~  the In-
dian Accountancy Board which' has already com1ideredthe' nfatter on more 
than one occasion 81ldhas not found it advisable' iti,"the ~  0:11 the 
accountancy profession and of tlieinvestirig-public' to recommend the 
grant of any such concession. ., 

(e) Any person possessing the requisite qualifications cim get hifuself 
enrolled. on the Register of Accountants,_ irrespective of Whether he is or 
is not a .Government servant. .  . .,. - .'." ";. t, 

RUMOURED TRANSFEJ:tOF .. TlI1ll .. ~  ~~ ~S ~  ~  
~  *Rai BahaciUf lIethlShagchand Som: (a). Is , ~  proposal 

by ~ I  ret;nove ~ ~~  so:irie parts ~ ~  workshops 
fr?m Almer to. ~  other.: p'a.(je Lin the .. ~  9£ .. ~  over of the 
Bombay, Baroda and Central India Railway? . '. '" . 

• -! • '" : .#:.:-::". ,,,"' . 
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f" (b) Are , ~  awarJl that the rumours about the removal of the 
workshops lRfv'€i!'caused a great sensation and a-pprehension in the minds of 
~ ~1 ~  owning lands in the Railway area and who largely 
depend upon the Railway' population? ' 

(c) Are Government ~  to' contradict these rumour13 to allay the 
feelings of the people of Ajmer? 

(d) Arl') Government aware that there are very few industries and very 
little business in· Ajmer and· the prosperity of the town is dependent upon 
the ~  workshops? " 

(lJ ~  .: ~ , L  

The Honourable Sir Muhammad Za.fnillah DaD: (a) The Teply is m 
the negative .. 

(b) to {d). Do not arise. 

DIsREGARD OF THE RULES FOR THE SUPPLY OF ROAD DRESSING MATImlALS 

FOB Mn.ITABY PURPOSES. 

444. ·Mr. 1'. E. James: (a) Are Government aware that the rules for 
the supply of articles required to be purchased for the public service, laid 
d:own by ~ T~ 1  India in G. O. NO.,S.-217 olthe Department 
of Industries and'Labour have been disregarded lately iil regard to the 
su;,ply of road dressing materials f.or military pUTp08es? 

(b) If ~ Government ~~  enquiries to -be made 
1 ~  tbe I ~ StorEliil>epartment? ' 

~  G. R. 1\ T ~  The required information is being obtained 
and "rill be laid-on the table in due course. 

;:IdNSTARRED QUESTIONS AND ANSWERS. 

NoN-PROMOTION OF ~ NT STATION MASTERS AS GUARDS IN THB ALLAH-
ABAD DIVISION OF THE EAST INDIAN RAILWAY. 

30. JIr;'Jf. -M. ~  Government be pleased to state: 
II '.,1 1 ~ 

" " -, 

(a) whether it is a fact that in all divisions Qf the East Indian 
,Sailw&.)ri' ~ ~  in the Allahabad Division, Indian Assistant 
Station· P~ are promoted as guards; 

'j; ~ _ r:, 
(b) whether it 18 a fact that in the Allahabad Division they are not 

~  as guards; 

( c) hOlN ,~~  Station Masters in each division of the 
'E-ast InruanRailway have been promoted to the higher grade 
of Platform Assistants, ,Assistant Yard Masters, Yard Con-
~ ~  G-uards, during the' last three years; 

(d) ~ ~  ~  that the relieving" chanees as P U~  
~ ~ , Controllers, Assistant Yard Masters and Ticket 

--Itmpectbrs at important stations are given to relieving guards 
~  not to the senior Iridian Assistant Station Masters; 
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(e) whether it ~ , afiri\t.tHirt ~~ ~ ~ S ~ ~  W8,rds 
have been. ab011shed and changed moo ~ ~~~ ,  AsSiStant 
Station Masters? If 80,. why ~ 1~~  to these 
posts mstead of the Assistant StatIOn Mastersi'. 

(f) whether it is Ii fact thnt the ~  . o!,!109.0,?t ;490 ~~ 
Station Masters in the AllahabadDIV1slon ,IS l)locked at their 
maximum pay; and if so, why; , .  . 

~ .. '_, :',' ~ ~L  

(g) whether the railway authorities , S ~ I  from ~  
Assistant Station Masters of the ~  Dl'flSlOn regardmg 
their grievances in the matters refe'ir-ed to in' the Ereced!n8 
parts of ttJequestion; and 

~ ~  ~ \ .. ~ , 

(h) . whether the; propose to give fresh consideration to the subject 
matter of this question? I ... ~ [ ,1 

The Honourable Sir Jluhammad Zafnllah Dan: With your permission, 
Sir, l' prdpose t.o reply,questions Nos. SO and 31 together.. -' 

I am collecting information and will lay a reply on the table of the 
House in due course. .lIst 1 , ~ 

PROMOTION OF ASSISTANT STATION MASTERS IN .nn:" A.LLAHABKiJ DIVISION'OF 
TilE EAST INDIAN RAILWAY. : -';''': '" ' 

?81I; 1)J3C 

t3l. Mr. N. Ji. J'08ht: Will ~~  be ~  I ~  

(n) the procedure of sclecting indian AsSietant' S ~ S S  
prolllbtion to the higher grades; 

(b) whether the seniority of the Indian ~ ~ S ~  ~ , ~  
. not tak6n into consideration in the 'Allahabaal1iVislon; 'if 80, 
_what is the reaSon; and 

(c) whether it if! a fact that the promotiot.li.of'the'l 'Ct\bin Assistant 
Station Masters in the Alla.ha.bad Division· is blocked at the 
maXimum df. their grades, i.e., S ~S ,,  .,:. 

LETTING OUT OF C ~T CTS ~ S TII T ~ ~  ~N~ .itFR_ESHMENT 
RoOMS ON THE NORTH WESTERN ltAILWAY. 

, dfnl: 

. S'!; 8aiB&hadllt ~  ~ 8bii1: ~ 1 ,  afaci tkat on cedaih 
stations o( the Nort,li Western Railway the pOlltmcts/of sweetmeat, bread 
and refreshment rooms are given to one and the. ~  contraetor? 

(b) Are Govemroent aware ihat the contracb"lWho:ispen 8uch c0n-
tracts, sells Infedor gudlity of Sweetmeats and bread iti. . order Ui8t 
the ~  go 110 the fe'ffeehirient"¥6t>m and'·diite vthere ~ 
the Nt.SS are higher?' _ . ;; j I ,d j .,/0 ~ 

: 1" 
(c) Are GOvernment. ~ the intereatof ,~ , , , ~ 
~  to let out the contract of refreshniehfitoeme to 0 ~ S~  ~~ 

that' Of ~ ~  ·aM bie'ad gt ~B  .. ~  to aI\R,li!j contractot? 
.- ..... ~, --•• "\ .. , ~ :-: ~ ,~  ,~,~  f'U-'::' 

tFor answer to this question, .ee answer to question: ~ 0  
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The Bcmourable Sir Muhammad Za.frullah XhaD: (a) Yes. 
(b) The'NBith Western Railway Headquarters Office have not received 

any ~ 1 to this effect. . Sweetmeats sold by platform vendors are-
not ordinarily obtainable in refreshment rooms.· 

(c) The Agent states that the necessity for taking action on the lines 
suggested has· so far not arisen. 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to starred questions Nos. 1025 and 10 ~ 

asked by Khan Bahadur Shaikh Fazl-i-Haq Piracha on the 10th Octo-
ber, 1936. 

MONEY CIRCULATING SCHEME STARTED BY CERTAIN FIRMS. 

~  No. 1025.-(a) Yes in some of the places mentioned. 

(b)· A statement· containing the information asked for with· regardw· firms iD 
Calcutta is laid on the table. Similar information with regard to firms in the other 
cities is not available. 

List oj Chain Policy Companies regi.tered under the Indian Partner.hip Act, 1932, in Bengal. 

Date of 
Registration. 

18th Decembe'r, 1935 
lIth January, 1136 . 
17th January, 1936 . 
20th January, 1936 •. 
22nd January, HI36 . 
24th January, 1936 
.. Do. 

27th January, 1936 
. Do. 

30th January, 1936 
Do. 
Do. 

1st February, 1936. 
Do. 

3rd February, 1936 
4th February, 1936 
8th February, 1936 

Do. 
Do. • 

11th February, 1936. 
12th February, 1936 ' 

Do. 
Do. 

13th February, 1936 
lOth March, 1936 
18th Ma.reh, ;1936-
23rd Mareh, 1936 
6th April, HI36 
8th April, 1936 
lOth JWle, 1936 
13th June, 1936 
~ , 1936. 
29th 'Juno, 1936. 
18th August, 1936;, 

2nel. ~~  

N81l'.es. 

Public Benefit Policy (Reg. No. 4081). 
The Bhaggodaya Policy Co. ~  No. 4147). 
All India Chain Policy Co. (Reg. No. 4169). 
Money Making Policy Co. (Reg. No. 4178). 
The Evercoming Money Policy Co. (Reg. No. 4185). 
Great India Policy Co. (Reg. No. 4204). 
The Economic Policy Co. (Reg. No. 4206) . 
'l'lie India Mutual Policy C ~ (Reg. No. 4209). 
The Ever Running Policy Co. (Reg. No. 4210). 
The International Policy Co. (Reg. No . .ftl6). 
Union Policy (Reg. No. 4218). 
Mutual &lianoe Policy Co. (Reg. No. 4220). 
United India Policy Co. (Reg. No. 4225). 
The Oasis Product Corporation (Reg. No. 4227). 
The Hindusthan Self-help Society (Reg. No. 4231). 
Bhe.ra.t National Policy Co. (Reg. No. 4232). 
The Bengal Endll'Es Policy Co. (Reg. No. 4255). 
Easy Policy Co. (Reg. No. 4257). . 
The General Trading Agency (Reg. No. 4256). 
Workmen Chains' Agency (Reg. No. 4269). 
The C~  ~  Poli!Jy <;:0. ,(Reg . .No. 4271). 
T.I1e Intfrnational Policy Co. (1tfg. No. 4272). 
AU India Everlasting Policy Co. (Reg. No. 4273). 
Pioneer National Policy Co. (Reg. No. 4280). 
The All India Good Luck Policy Co. (Reg. No. ~  

Hindustban Money Circulating CO. (Reg. No. 4388). 
Indo-British Mutual Helping P-:>1icy (Reg. No. 4399). 
The Never-Ending Policy Co. ~  No. 4438). 
Matuwe.le. Policy Co. (Reg. No. 4457). ..' . 
The Golden Indian Chain Policy Co. (Rpg. No. 4658). 
Indian ¥utual Distributing Policy Co •... (Reg. No. 4666y. 
British ~ 11P  Co. (RRg';No.(667). . 
. Ever Running Policy Co. (Reg. No. 4'ro6}. . 
Hamtlmen Lucky:·Coupon Co. ~  ;&vtHlsting ~  
Scheme (Reg. No. 4884). 

Golden Coupon ,Co; (Beg. No; 4946)... 
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MONEY CIRCULATINGSCHEQ,.,iTARTED BY CERTAIN FIRMS. 

Quutiora No. lOS6.-No. 

Information promised in reply to unstarred que6tion No. 262 asked. by 
Sardar Sant Singh on the 16th October, 1936. 

COMMITTEES FORMED FOR THE l'OSl'S . .&liD TELEGRAPHS DEPARTMENT. 
. ... 

(a) Complete information is not available. So far as the information can be collected 
the following Committees were formed for tliePoBts and Telegraphs Department during 
the period from 1900 to llI35. .If. . list ahowilqrnllle pi!l'lIOIlnel of each Committee is 
appended herewith. 

1. The Telegraph Committee, 1906-07. 

2. The Telegraph Committee, 190!!. 

3. The Telegraph Committee, 1900. 

4. The Postal Committee, 1900. 

5. The Telegraph Committee, 1921. 

6. The Office Reorganisation Committee, 1921. 

7. The Posta and Telegraphs Department Committee, 1924-25. 

8. The Posts and Telegraphs Accounts Enquiry Committee, 1931. 

9. The Posts and Telegraphs Sub-Committee of the Retrenchment Advisory Com· 
mittee, 1931. . 

10. The Telegraph Establishment EnqUiry Committee, 1932-33. 

11. The Postal Enquiry Committee, 1934·35.' > 

Prelliti.ent. 

Sir Lewis Tupper, K.C.I.E., C.S.I., I.C.S • 

.1/embeT8. 

, Mr. (afterwards Sir) L. A. S. Porter, C.S.I., I.C.S. 
Mr. E. A. Leach. : 1 

Mr. (afterwards Sir) W. Maxwell, r.c.s: 
Mr. R. O. Lees. 
Mr. P. T. R. Kellner. 

SeCTffor!/. 

Mr. (afterwards Sir) G. Rainy, I.C.S .. 
----

"2. Tti.1tGJtAPR COKiuTTIIII Of 1908 
\ 

]>Ttlid e nt. 

Mr. (afterwards Sir) W. Maxwell, I.e.s. 

Mr. H. S. Styan. 

Mr. C. P. O'RieIly. 

Mr. H. Heaeltine. 

Member,. 

'3: THE TmR.mt ComIrriD:, I 1iIti. 
~~ ~  



Mr. Nigel F. Paton. 

Mr. W. Sutherland . 

. Mr. J. H. Abbott. 
Mr. H. Barton. 
Mr. N. R. &0 . 

. Mr. J. N. Mukerji. 

4. THE POSTAL COMittrTft, 118). 

PTe.ident. 
Mr. H. N. Heseltine, C.I.E. 

MembeTs. 

The Hon'ble Bao Bahadur (afterwards Sir) B. N. Sarma. 

Sir Henry Ledgard. 

Mr. E. A. Dorall, C.I.K. 
Bao Bahadur Srinivasa 'Rangachari. 

Khan Sahib Eshan Aziin. 

Secretary. 

Mr. P. N. Mukp.rji, M.A., M.R.S.A. 

5. THE, TELEGltAPIJ COJlUUTl'EE, 1921. 

l're.itlerat. 

Rao Bahadur Tiruvenkata Rangachariar, M.L.A. 

~T  

Mr. W. Sutherland, V.D., M.I.E.E. 

Lt.-Col. (now Sir) H. A. J. Gidney, M.L.A. 
Mr. A. F. L. Brayne, I.e.s. 
Mr. H. Barton, M.L.C. 

SecTetaTy. 

Mr. C. G. Hamilton. 
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I 
6. THE 0rFICJ: RBollGANIBATION COlKMITTD, 1921. 

Mr. 3. R. T. Booth. I.C.S. 

Membeu. 
Mr. J. Fairley. 

Mr. P. N. Mukerji. 

7. THE POSTS .urn T~ BB P~T IBNT  CoJQ(l'l'TJZ, lo924-25. 

Mr. (afterwards Sir) T. Ryan. 



Mr (afterwards Sir) G. P. Roy_ 

Mr. J. R. T. Booth. I.C.S. 

8. TXIl POSTS AND TnEGRM'HS ACCOUNTS ENQumy COJO(rrrD, 1931. 

OhaiTman. 

Sir Cowasjee Jehangir (Junior), K.C;I.E., O;B.E., M.L.A. 

Members. 

Mr. G. KauIa, C.I.E. 
Mr. E. F. J. Pearson, 1.8.0. 

SeeretaTy. 

Mr. S. P. Varma. M.Sc. 

9. THE POSTS AND TELEGRAPHS SUB· COMMITTEE 01' THE· RETRENcHlONT ADVISORY 
\ COMMITTEE, 1931. 

Chairmml. 

Sir Cowaajee Jehangir (Junior) K,C.I.E .• O.B.E .. M.L.A. 

The Hon'ble Mr. B. K. Basu. 

Mr. Amar Nath Dutt, M.L.A. 

Members. 

Mr. Muhammad Yamin Khan. C.LE., M.L.A. 
Mr. F. C. AitilCdey .. 

Mr. N. V. Baghavan. 

SecTetaTy. 

Mr. S. P. Varma, M.Sc. 

10. THE TELEGRAPH ESTABLISm!ENT ENQUIRY COJDOTrU, 1932-33. 

OhaiTman. 

Mr. S. P. Varma, M.Sc. 

Mem"'?Jer •. 

Mr. A. BrokeDshaw, (Vice-Chairman). 
Mr. H. Sur. 

Mr. J. N. Melnnel!. 

Mr. ;t.\ W. Butcher. (Secretary). 

11. THE POSTAL ENQumy COMMI'l"tEII, 1934-35. 

ChaiTman. 
Mr. M. L. Paaricha, C. I.E, 

MembeTs. 

Mr. Rang Behari Lal, M.A. 

Khan Sahib M. Babihuddin, B.A.. Bar.-at-Law. 
Rai Sahib J. N. Dar, B.A. 
Mr. K. L. N. Iya, B.A., .LL_R 
Rao Sahib K. R. B ~  B.A., (Member Secretary). 
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(b) (i) None of the Reports Qf the C ~  mentioned in part (a) of the question 
is availarue for sale except that of the Posts auq Telegraphs. Accounts Enquiry 
Committee, 1931, the price of which is Rs. 1 and· which may be obtained from the 
Central Publication Branch of the Government of India. As regards the Report of 
1900, it was published in the Gazette of India, dated the 6th June 1908. 

(ii) None of the re'commendations in the reports of the above mentioned Committee. 
relates explicit,1y to the duty hours and night duties of the staff, though several deal 
with the conditions of service. 

Information promi8ed in reply to starred qu.e8tion No. 304 asked by Mr. Sri 
Praka8a on the 26th January, 1937. 

SUPPLY OF CLOTHING TO THE STAFF ON THE EAST INDIAN RAILWAY. 

(a) C ~ for supply to the staff on the East Indian Railway is purchased and 
inspeeted by t,he Indian Stores Department. The Indian Stores Department maintains 
a list of approved tailoring contmctors. Tenders are invited by public advertisement. 

(b) Yes, except the menial staff who are 8upplied with three standard sizes-Large, 
medium: and 1lina1I, as the case may be. . 

(c) Government consider that it would not be in the interests of economy and 
efficiency to restrict the award of contracts for each Division of the Railway to local 
tailors. . 

Contracts are awarded to the contractors who submit tfte lowest satisfactory tenders. 

, (d) The annual cost and particulars of clothing supplied to each Travelling Ticket. 
Examiner on the East Indian Railway are: 

Summer. 

Cost Re. 19-3-0 

Coats open neck. alpaca-2 Nos. 
Trousers, white drill-3 pairs 

Hat, 801_1 No. 

Tie, red-I No. 

Winter .. 

RB. a·3-0. 

Coat, serge blue-INo. 

,'Irou .... , -Btl, blue--I pair. 
Cap.-I No. 

Overooat.-I No. 

All items are issued annually except nan -ana overcoat. Hats ~  issued every 
alternate year and overcoats· every four years. 

(e) Surrendflr of uniforms issued to the staff is not insisted on except in cases of 
termination of service. 

(f) Free. 

Information promised in reply to-starred que8tion No. 378 a3ked by Mr. 
Amarendra Nath Chattopadhyaya on t'he 8th February, 1937. ,. 

COST INCURRED IN THE PREVEKTION OF DAMAGES TO THE Hl!.RDINGE BRII)GE. 

The amount of expenditure that has been incurred in protecting the Hardinge 
Bridge ~  damages from tb.e ~ ~ ~  in 1915 up to the present 
date is approximately Rs. 188 lakhs. .. . 

MOTION FOR ADJOURNMENT, ' 

AMENDMENT OF THE RULES OF BUSINESS OF THE ASSEMBLY RELATING TO 

THE PRIVILEGE' OF INTERPELLATION. 

; .".' "... . "i 

Mr. President (The HonO.l}rable. Sir 1 ~  1. have rece.lved 
notice oli a motion for adjournment'· of the busiri¢ss of the. I{o,uRe. h.-om 
Mr. Asaf Ali. The Honourable Member wishes to 'move the adjoyroment 
of the business of the Assembly to ~ a definite matter of urgent ~  
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importance of recent occurrence, namely, ~  ~ ~ of 
the Rules of Business of the Assembly relatmg to the prIVilege of mter-
pellation bv Members of· the Assembly". I should like to' know how 
the ~  Member gets over Rule 12, sub-rule (3). The ~  ~  
been discussed in this House, -and, according to that rule, that dIscuSSIon 

~  he revived. 

lItr, lI: Asaf Ali (Delhi: Genera-I): Sir, I do not propose to enter into 
the merits of the rules. I simply desire to censure the Government for 
having taken the step which they have ~  The Governor General 
published these rules in the Gazette Extraordmary of the 15th February, 
and it reached me on the 17th some time late in the day. I have got 
the ~  with me. 

lItr. President (The Honourable Sir Abdur Rahim): The rules were pub-
lished in the Gazette of the 15th February, bd the Honoura-ble Member 
need not go into that matter now. 

lIr. lI. AS&! Ali: I do not propose to ~  .into the merits of the rules 
at all. 

lItr. President (The Honourable Sir Abdur Rahim): But how can the 
Honourable Member censure the Govt>rnment without going into the 
merits 0:6 the rules .  .  . 

lItr. lI. AS&! Ali: I want to confine myself to the effect of the rules 
as they have now been made. The.!l, there is one other point. These 
rules had to be laid befQre the· two Houses of Parliament and they are 
before the Houses of Parliament now. 

lItr. President (The Honourable Sir Abdur RJthim): That is not the 
question. The question is tbat the matter and its discussion cannot be 
revived. 

lItr. lI. AS&! .Ali: I am not reviving the discussion at all: I am only 
thinking of the effect which it has produced. The discussion is of very 
great importance in the sense that the Government really violated their 
pledge of consulting the House. 

lIr. President (The Honourable Sir Abdur Rahim): The Chair cannot 
allow the Honourable Member to enter into the merits of the quE.-stion now. 

lItr. :tt;. Asal Ali: I am not ~  entering into the merits. I simply 
want to g"lVe the House an opportumty to express their views on the rules 
80S they appear now. . 

lItr. S. S&tyamurtJ (Madras City: Non-Muhammadan U~  May I 
also, Sir, speak on this motion? 

Kr. President (The Honourable Sir Abdur Rahim): The Chair believes 
the Honourable Member has also given notice of a similar motion. He 
can speak. 
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~  s. a"v.aQJti: Sir, the rule to which you made reference reads 
like this: 

"The motion must not revive discU8sion of B ma.iWlr which has been discu8IIed, ill 
tJ.Je same Be.sion." 

Now, what was the matter we discussed last time? The' matter was 
the opinion of the House with reg8l'd to certain rules which the Governor 
General proposed to make. That was the matter discussed;., and, on 
that discussion, Government were asked by distinguished Members like 
Sir Muhammhd Yakub to put the matter off, till such time as the 
House was full, but the Govel1lment did not listen to it. That matter is. 
not now sought to be revived. What is sought to be revived is not the 
opinion of the House on the proposed rules, but the matter to be ~ 

cussed is the actual rules mgde by the Governor General. I submit that 
you will see the distinctioobetween that stage and this stage. That stage 
WW!i' the proposal stage, when the Governor General had not made upo 
his mind; and, according to the convention entered into' by this Govern-
ment with this House, the Leader of the House chose to consult this 
House, when it was thin in its attendance. But that stage has passed. 
The Governor General has now chosen to make rules which, I submit, is 
a different matter altogether; and, today, we are asking your leave and 
the leave of the House to discuss the matter of the Governor General hav-
ing made those rules. I submit that this discussion is very important and 
relevant, because there is another stage under section 129-A of the Govern-
ment of India Act of 1919, under which these rules which are made by 
the Governor General have got to be placed before the Houses of Parlia-
ment. 

)(J. 1I ~ (The Honourable .sir AbdUl!' Rahim): That was pointe.(L 
out in the House during the course of the discussion on these Rules. 

The Bonoura.bleSir N~  Sir.car (Leader of the House).: There was 
lot of discussion in the House on this point. 

JIr. S. SatyamUl'U: I am hoping that my Honourable friend will not 
object to this motion. I want to draw the attention of the House to sub-
section (3) of section 129-A of the Government of India Act of 1919: 

"Any rules to which sub·section (1) of this IWction applies shall be laid before both 
Houses of P,\rliament as 800n as may be after they are made and, if an address is 
presented to His Majesty by either House of Parliament within the next thirty days 
on which that, House has sat after the rules are laid before it praying that the rules 
or any of them may be annulled, Hie Majesty in Coullcil may annul the rules ot BtI,y 
of them and those rules shall thenceforth be void, but without prejudice to the 
validity of anything previously done thereunder." 

My submission to you is that L could not have raised this matter earlier 
than when the rules have been made, bec8'llse, at the former stage, it 
was only a proposal. This has reached the stage of a definite matter, only 
after it has been published. It is only then it becomes a definite matter, 
(j)n which I can raise a diiICussiOlil. on the floor of the House, and seek the 
permission of t.he Rouse to censure the Government for having mllde these 
rules. Further, I submit that if this censure is carried, it will have some 
effect, iJl England, becaulil'l certain Honourable Member,J of Pa,rliaMent 
may move for, aJ;l addresli tq be presentel! tlo Ria Majesty, that these rulQ8 
may not be given efJect to. Therefore, this is not an infrtictuoUil mGti91t. 



It can ~  SecoI\dly, I could nQt ~  this_ .mot.\oq _er, 
than the publication ~ the rules. What is the matter which C@ be diAI;-· 
cussed? Formerly, there were only proposals. 

Kr. President (The Honourable Sir Abdur Rahim): At ~ ,  
were' ~  proposed ~  " 

~  flJ. S ~~  It is not necessary that those very ~ ~  
have beeiladopted. The Government might have modified them or alter-
ed them. 

Kr. President (The Honourable Sir Abdur R!loltim): The Chair 'lllite 
understands the Honourable Member's point. He wants to censure the 
Government for h!i'Ving passed the Rlrles. But a 4iscussion on this will 
necessarily refer to the opinions ~  expressed by the House on the 
previous motion. 

Kr. S. Satyamurti: At that stage, it was only a proposaL 

Mr. President (The Honourable Sir Abdur Rahim): This is substantially 
the matter which was discussed. 

JIr. S. S ~  I have caTefully read the words of Rule 12. T ~ 

word "substantial" is not there. It simply says "a ~  Apart 
from anything else, I submit, with some confidence and· with great respecJ 
that the Chair must help the House in upholding its privileges, an,d I\9.t, 
constantly go on the letter of the law. Sometimes, the C ~  gpt 
to make precedents and go forward to help the House to assert its ~ 

against the Government which win not listen to any reason, and whic.h 
simply conforms to the letter of the law and not to the sprrit. 

Mr. President ~T  Honourable Sir Abdur Rahim): The Chair does ~ 

want a lecture on Its duties. 

~  S. S~  I am not giving you a lecture at all. > 

Mr. Presidmt (The Honourable Sir Abdur Rahim): The Honourable 
Memb,er must speak only on the point of order which has arisen. 

Mr. S. S&tyamurti: I submit this point of order, that, in the Hom:e of 
Commons, Speakers have constantly made precedents. 

)(r. P ,~  (The Honourable Sir Abdur Rahim): That is not the point 
of order under consideration. 

Mr. S .. Satyamurti: My point is that the matter proposed to be ~  

now Wall not the matter before the House formerly, and, secondly, "Ie, 
conld not have raised it earlier, because there were no definite Rules ~  

all. I~ is only at the present stage that there can be a useful and effective 
discussion of this matter, because the Rules are befOl'e the Houses ot 
Parliament, and they can take action that the Rules may be ~ 

I. further, submit for your careful consideration another poiut. I ~~ 
told there is a change in the Rules as made now, from those which ~ ~ 

proposed before the House. If I am tri8hi, you will ~  be$r th,at iQ.. 
mind. That makes my point clear thai ~ is rei\lly a cAAnge iq ~ 
Rules. iris_tead 01 "8", it! is now "0". . 
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The Hon011rable Sir Ifripendra Sircar: It was mentioned in the House 
before when the Rules were under discussion. . 

Mr. S. Satyamurti: I am not saying that the Government committed 
an! ~  of faith' in promUlgating a different set of Rules. I' am simply 
pomtmg out the changes that have been effected in the Rules as published 
and in the proposals that were put forward before the. House. . The second 
change is that the date to be fixed is left to the questioner himself. I 
have given you two examples in which there are changes in the Rules, as 
originally proposed and as published. 

Mr. President (The HonoUl:able Sir Abdur Rahim): There are no mate-
rial· changes; these may be merely verbal changes. During the dis-
cussion of the matter in the House, the Leader of the House accepted the 
change from "3" to "5" and something else which the Chair forgets now. 

The Honourable Sir Nrip&lldra Sircar: As regards the date fixed by the 
questioner, I said that was implied by the Rules, but that we shall make 
it elgpress. . 

Mr. S. Satyamurti: My point is not that these changes are not good. 
I am submitting to the Chair the narrow technical legal point. The pro-
posals which emanated from the Government in the first instance were 
not the same, as they are found published now. Therefore, it is a differ-
ent matter. I am not suggesting that these Rules were made behind 
the back of the House, or that the House was not taken into confidence. 
I am pointing out the changes in two directions that are made in the Rules 
published now, firstly as regards the number of questions, and, secondly, 
with regard to the fixing of dates by the questioner himself. These two 
alterations or changes make this a matter different from the one placed 
before the House on the former occasion . 

. Mr. President (The Honourable Sir Abdur Rahim):  There can be no 
doubt that the motion of Mr. Asai' Ali is covered by Rule 12 (iii) of the 
Indian Legislativ:e l.{,ules which says that "the motion must not revive 
discussion on a matter which has been discussed in the same Session". 
It has been argued that this is not the same matter, because the Rules, 
as a matter of f8'Ct, were not enacted until the 15th of this month and 
that the House had only been consulted on the previous occasion in 
accordance with a pledge given by the Government. But it is absolutely 
clear from the language of Rule 12 (iii), as applied to this case, that the 
matter sought to be discussed now is the very Rules which had been 
discussed before. The House can only have one opportunity of discussing 
whether such Rules as these should be made or not and the House already 
had that opportunity of discussing that. Then, it has been pointed out that 
there have been changes on two points, firstly as regards the number of 
questions permitted to a. Member on one day as it has been raised from 
three to five, and secondly, that the fixing of the date should be made by 
the questioner himself. All these matters were considered at the time, and 
the Leader of the House during the discussion said that the Government 
would be prepared to raise the number of questions from "3" to "5" and, 
ss regards the Member himself fixing the date on which he wanted his 
question to be answered, the Leader of the House also elgp!,nned the 



Government's position in that respect: , ~ ~~ ~  ~  ~ ,  
there is ree;lly 'lillY mew' matter whtch , ~  C B 1~,~  ,; 1 ~~ ~~ ,~  
4;hemotioo .out of,oMer. .., ,' .. ,...!. ... ", .. , 

,.:'i .. , ~ ,  ~ , ~  ',-. 

, ffiE BU P ~~IST , ~~~  ,'. ,",0 
.' j j' :.: •.. ' ' 1":"/ !; ;>:: ": t·;:,-.; ~ f ~  J 'J." : 

, -+0.:" ,.sEllQJiD ~  ',': ~ ~  " . 

. lIr; I'reIidmt (The H-ooourabl.e Sir Abdur i ~  ~, ~ ~~ ~ ~  
now take; up the.J)emanrts {or ~  . ~  : ~  : S~  ., 

, ~ ~  T I ~ B ~  . ~  'f{:" " 

'l'!1e ~ 01  Sir Kuhammad, 'Zalrullah 'Khan'; ~  of ' QOm; 
merce and Railways): Sir,:[,;beg fu .move':·" ; ,";:. ""'1" 

"That 6 Bum not ~  Rs. ,~, be granted 'to the ~  ~~  
Co\1Dcj1 to defray"the charges which will come in ,c6urse' of payment dilnng the-~ 
.ending the 31st day of March, lWS. in respect of 'Railway ·Baird'." I ,"" ";'; 

IIr.Preaidem (The Honomable Sir' Abdur Rahin\}: ,Motion ~  : 
"That a sum not ~  8,1¥i.OOO, be,grantep to the ~~ General ,in 

'Council to defra.y' the charges whIch. WIll come in ~  <>;f payment ~  the yea,r 
~ the31et day of Mareh, 19138, In respect of ~ ~ ~  '" , 

Before the :discussion 19oes on, the Ch!tirypay merit}OD; ~ ,  House 
-that the Parties have agreed as to the motions #l1ich"tliey "' .. ant to move 
:and the day when they want to move t'hose ~ B for today, th/'l 
Chair understands, Mr. Akhil Chandra Dat,ta on iepalf' of the Nationalist 
<Group will move a cut' (No. 46), and, in the afternoon, jthe,European 
·Group will mo'Ve their cut (No. 85). As ~  ,tomorro\v;-the Chair 
understands the Leader of the OppoSiti.on wIll notify to' thE' office and .to 
-the Leaders of the other Parties which motion they win move tomorrow. 

JIr. A.llhil CbaMra Datta (Chittagongand Rajsharu Divisions: Non-
Muhammadan Rural): Iathere any time limit"Sir? 

lIr.Presldent (The Honourable Sir Abdur Rahirri):The'Chfj:ir has p.o 
power to fix a time limit, but if it is the general desire', it, will fix2Q 
minutes for the Mover and 15 minutes for the, others. 

'TheHOI¥)Urable Sir IIqbamml!d Safnlllah lIJwl: \ ExCept that last 
time you allowed half an hour for the reply. ' 

lIr. S.Satyam,qrti (MaQ.ra'S City: Non-Muhammadan Urban): Thai. is 
not fair. We have ;got ,the initiative in this m.a.tter. 

"l'b.eBonoarable Sir KulJammad Za!rullah ][han: S ~  last year you 
'were pleased to allow half an hour for the reply. After 'ail, halI'a dozen 
or more Members might speak on a matter, and there will be a g00d 
?eaJ to reply to. I am not objeetiI).g to other Members taking longer 
If they choose to. ' 

clll. ,b.eaidwlt (TheB;onourableSirAbdur &him):.¥ery well, there 
will be ,20 minutes for the N:{)ver,l:5 ~  ~  wid 
balfan .bQur ~ ~  ,~  ' 

~ 

061l.e.raZ[>oli-cy q.f RaiZwlllJ ~ ~ . 

.• ; ~ ~ .. ~~ S I , ,~  1 ~~  ; 
"That the demand under the head "'.Y I U ~ 1  

" ."t. 
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• . ; [¥r. A.khilnChrinjra ~~  ': '. 
I T ~  oblD ~ mo-rlng thia motion is to discuss the ~  policy of 

~  eidfuimfstil'ation of India. Sir, I want' todiacuss what that polioy 
should , C~  ~  that .. policy actually is. Although it will be 
repeating fl'rlt:l()Ia,'argutHent,· I, I ~ S , ~ ,~  system 
is ~ ~ P ~~ ~  is the ~ ~  ~  industry In this country. 
It, ,~  a ~ I ~ ~  ~  anat10nal ~~ ,  property of the 
~~ I  If It ~11  'n&tion11lndustry, about whicli there cim·b&'no Ill8iIner 
of ~ I ~  industry shOOldha'Ve a national out-
look. B1 ~ ~  is, and, for the last quarter of a century cr 
more, ~  hbS 'been,that the outlook of the Railwa'Y Adminis-
tr'ation is iihtt B ~  and not As tiona I:. '.A friend here suggests tba tit 
is. also not ratibnal. lagtee-it·i.s neither national nor rational. 

..,': }ij'ow, ,sk;' ~ ~ ~ , o/,',ourft, ~  Adminif3tration, particularly the 
~  policy, ,1s P~ C ~  foreign industry and discourage Indian 

indufltry, to ~  di,ffi:irf3n.t rates .-for internai. and external traffic. I shall 
Dot dilate' on 'this 'pOint 'PQW; 1: discussed it on the ~ of the gene-
~ ~  J .<1eal.1;' with it at,some length and I gave a:ll possible 
facts and figures about the difference in rates, in support of Diy proposi-
tion. But I am sorry to say that no serious reply was vouchsafed or 
I)tteJIlpted, b.;y, .. ~1  ~  Member. lIe answered in-
very giea:t' aetall "to small points raised on this side, even giving the-
minutest details about them; but it pained me to find that, on a matter' 
like this, a Dplttef> of yrsst. national importance, we did not get any reply' 
at all,bey6nd this th'tit "il. solution of this problem cannot be expected' 
overnight. My very short reply to that is that this is not a new ques-
tion. Many Illilny hundreds and thousands of nights have gone; in 
fact, so far' as I have been able to ascertain, we find that this' question 
was raised in theg Impetial Council as early a'S 1912 by Sir Vithaldas 
Thackersay. This":question was raised again in 1915 by Sir Ibrahim 
Ra.himtoola., ,; Itw.as. again raised before the Industrial Commission, and 
that Commission said that .the internal traffic rate should be, as nearly 
as possible1 the same as the external traffic rate .. Then, in 1920, this 
question ~ ~ ~  and a ~  made before ~  
Ackworth COinmlttee. WItnesses were exammed before the Industrial 
.Commission ~  the Ackworth Committee. The Ackworth Com-
mittee remaldred that it was an old Indian grievance. It was an old 
grievance;;8veri in 1920. The complaint was repeated. before the Fiscal 
Commission in 1921, and they went to the length of recommending 
special ~ to be granted to new industries. So, Sir, it is not a ques-
tion of ~  It has been hanging fire for over a ,quarter of a: 
century, ~, ;a£ter, ,f!' quarter of a century, we are told that we cannot 
expect to; ha-ye the, problem solved overnight, It is really shelving a 
question of suchi,wportance. I say, there should be a statutory tribuna'l, 
a judicial .. tribunal, appointed for the purpose of fixing the rates as be-· 
tween ,,~ ~ ~I, I ~ on ,the one, hand ~~ ~ ~  on 
the ~ ~I~ sAOU'lP.be Bomethmg like a hlghoourt '-of. ]udroature to, 
. decide ~  , , 1 ~B B  ~  disputes .8'bout. freights and e:lassificati?n ~  . 

~~  aJld lIW-l9Uter matters affectmg ~  mdustry m thIS 
?Ountry; ~~  B ~  ~  ~ ~ shpuld ~ abolished. That 
IS my first. C ~~ , ~ ~  ma.tter ~ to the very root of the whole· 
question as"to wliatt'he policy should;be ... , ~~  ~ ~ ~  a 
national industry, it ought to take alIpos!llote steps f3r pro:moting the· 
industty ana ,commerce ()f ,thl. oountry.' ." .. :" ;".,.,;:.' ':. : (: ' 
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Next in importance is the question of extravagant administration of 
the railwavs. Deficits have become ~ en itltnjraAlm ordinary 
public limited company, it would halVe gone int? liq'1t<iaA9l!t Eqonomy 
has been urged again and ~  Different , ~N  formed 
from time to time. Every time every committee , ~  ~

ment and economv< : For instance, the Ackworth , , 1 ~  of 1920, the' 
Retrenchment Sub-Committee of 1931, the ~ I ~  of 1933, and, 
lastly, Sir Otto Niemeyer has recommended ~ ~ ~  mUst, be a. thorough-
going overhaul of railway -expenditure. The .;quei;tAQnis, alimo,ugh 
there have been recommendations by the difWr,l;lnt ~ ~  for, about 
quarter of a century, has any effective or 1 ~ 1B  been taken 
by the railways to effect economy in the Railway ~  Take 
one item-the wages bill which constitutes the largf¥l1;jJ#ngle item of 
expenditure, the cost of the staff. We find in 1913-14.,the basic year-
before the war-the wages bill was Rs. 13k crores. Twenty years later, 
in 1933-34, it rose to Rs. 34! croresor an ~  0'£ 1 ~ cronis in 20> 
years. In this connection, it is very'important' to 'remember that, al-
though there was this increase of 21 crores" ;,et ~  of staff was-
almost the same; and another very imporb\'ntfactor is that the ',prices 
are lower in 1933-34 than In 1913-14, the index. figure ~  come' down 
from 100 to 86. "  '  " ._'-

.... ! ": J; I Jj 

Mr. N. JI. Joshi (Nominated Non-Official):;"Was;:theli a difference in 
the mileage of railways:' :,':1; i""lor. " 

Mr. Akhfl Chandra Datta: Not ~  There has been some 
: j: ii' ::'.,' ~ {( difference. .  .  .  . 

:Mr, N. M:. Joshi: H()w ~  

:Mr. Akhil Chandra Datta: I have not got the! exact fig-ures here; but 
the question is not one of mileage: we areeonsidering for the moment 
the WAges bill. The really important factor is the number of workers 
and officials. .  .  .  . 

JIr.N. JI. Joshi: If the same number of people are. doing double 
work, they should be paid double. Don't ;vou think ~  

JIr. Akhil Chandra Datta: If it is the suggestion 'Of ,the Honoumble 
Member that in 1933-34 they began to workdouble,;bhe time, I don't 
know, I have not got the exact figures: but I take it:that the number 
of working hours remains the same CT( 

Take another test-the average wage. In 1913-14,' the average wage 
per head was Rs. 221 per annum. Twenty years lti£er;"'in 1933-34. it 
rose to Rs. 515 per head: in other words, it was an ,increment of 150' 
per cent., or more than double--nearly two and a hn.'lf times: with the 
reslllt that 54 per cent. of the earnings were being handed over to the 
staff. This., I should think, is preposterous. if not monstrc.us. 

There is yet another test. The operating ratlo"before "he war. in 
1913-14, was 52 per cent. In 1920-21. it rose to 66 per cent. In 1929-
~ ,  was also 66 per cent. In 1930-3], anfi iI;l.tbe ~  fcllowingyears, 
It rose to 73 per cent. These are the ~B  which prOVe the reckless 
,extravagance of the Ra.ilway Administration., -1'he prpbkm is how to 
resJ:ore solvency, ,because there is no doubt ~ ~ is an insolvent insti-
tutIOn I,lt the present momel\t. ": " r 

~L ~  ~~~ ; 'I:; 
B 2 
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. . q:.: ~, C 

'[Mr:'AIldiil:Chan8m.Thitta,..) . ...', '. '. . 
, ~ 0  ~~  : Restoration'of,the ,old pay and ,re-

,~  , of ;ithekijtaf[ . : As:, 1 ~  'I:>f the ,old ~ , a4mittecUN 
'the S ~ ~  fixed ~  the war qn th4;l, basis of .the ~  ~  
flien ~  Ow . suggestioll ~ , why ]lot l'et.¥ljust the ~  

~  op. tp'e ~~,P~,~~ , ,~I , on,}he. ~ ,  .• ,." .; 

1 1 B ~ ~, :Qivision:NQn-Mubam,m.): BO.th for ,Eurf>-
~~  ~~~~  ,, ~  .' 
lIr .... ~ ~  ana ~  of salary,? 

,,~  ~  ... Datta: At least inthe case of higher scales. I What 
is 'the 'answer of the 'Government ,to this question? The answer is ~I  is 
a question of vested rights, and' we cannot re-open the ~  I 
am not using my own 1an:guage.. . Those are the words used' by the FiD&n-
cial Commissioner before the Public .Accounts Committ.ee in answer 't.o 
a question by my Honourable ~ , Mr. B. Das: I shall not ,CoDlI:r;l.ent 
on i1durther. It is enough to state tJ:ul.t ~  -of the Govern-
ment they cannot reduce the scales of pay, because it ,is a question ·of 
vested intereets of. the servants or the railway system, Of course, the 
vested interests ~  the· ~ ~~, U , ~  no 
value at all I r 'watif"t.<? say' this: why do you not go back to 1913-14? 
:r'he whole problem ~ ~~  I aut?matically solved .. You, will h:we a ,sa,!-
mg of about 21 ~ ~~  five ~1I1  this, lJooausethls IS 
the saving already effected, I SIlY the result wIll be 16 crores 
Supposing) ~  ~ 1  ~  ~  to stand in the way, then, my 

next suggestion IS that you mamtam the scale, but have(,graded cuts, say 
from five per cent. to 20 per cent.: and it appears from figures that the 
~  will ·hll at letRltr;Rs: 'It el'ores. That 'is, according to the figures 
~ ,~  by, ~  , ~ ~, ~  

Af3 regards,.tbe ~  question of reduction of staff, the question 
was raised by. no other than the Honourable the Finance ~  him-
~  befol'etqe ~ , U  Committee, but I do not know that the 
matter .was pursued. All that we know is that there is now literally 
(i plethora of high officials in the Railway Administration. . Sir, . even 
blackberries a'l"e,il).ot· ~ I  in .this country as the high railway 
officials. , I , , ~  .from Congress Party Benches.) 

There is another serious charge we have got to bring against the 
Railway Administration. Railways in this country .lack real commercial 
'Spirit; they ~ iiI touch with the trading and industrial communities 
of this country. ~  is. the ,duty of the railways to always take them into 
their confidence'whenever they take any steps which affects the ~

ests and welfare of the trading and commercial community. But, SiX. 
their's is a policy which is. known as "leave it or take it", andtb,ey 
never care to remember the principle that facility brings ~ 

Mr. P ~ ~~ ~  Blr 'Abdur 'Rahi1p.): -The Ronourable 
Member has got· only two minutes' more. .  . 

. . -.'.' . "-.' ; fi I:' 1 -: 

lIr. A1EhU'Ohandra! ~ I  'this oonnection, may'I refer' .totbe 
advice given by the"·'Pope·,Committee. ThEly 8aytnat ~  . ~1 I  
official must ~  iw: the tut. of salesriiMship,'every ati!:tionl'naSter 

.:"i!' l; ; l; . .. i  . 
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should consider his station to be a shop, selling transpoct, .;and everv 
station master should consider himself as the salesman·.of his shop: I 
have got only two minutes more, and so I shall simply ,mention one or 
two important points . without attempting to elaborate ~ 

Our old grievance relating to third class passengers still remains un-
redressed, and it is no use dilating OD: it. Bub ~ lllUStsay that. there 
must be a radical change in tQe outlook of the ~ ~  with. re-
aard to third class passengers. Another old complaint 6f 'ours is about 
the amalgamation and grouping of the different ~  This. 
has been recommended by various C ~, like tne--Ac1iworth Com-
mittee, the Pope Committee, and so on. If their ~  are 
given effect to, a great saving can be effected, but so faf'"flo steps have 
been taken to give effect to them. 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member's time is up. 

:Mr. Akhil Cha.ndra Datta: Very well, Sir, I shall finish m half a 
minute. 

Then, there is the complaint about the ~  of c<>mpany-
managed linei-;. Then, there is the policy of concession! . to military 
traffic, but my time is up. I shall conclude bY,eniphasising that we do' 
require a complete change of outlook and a. c<ilmplete re-orientation of 
the railway policy in this country. Sir, I move. 

Mr. President (,rhe Honourable Sir Abdur Rahim):' C~  motion: 
~  

. , 
"Tha.t the df'malld undf'r the head 'Railway Board' ~ reduced by R.!1. 100." 

I{r. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): flir, with your permission, I should like to begiu by eongratulating 
the Honourable t.he Railway Member for having been saved from the 
aHentions of this side of the House during the last one ''month. He' 
must have often felt that ..... 

Mr. President (The Honourable Sir Abdur Rf\hhn): 'l'he Chair would 
ask the Honourable Member to confine himself to the rhotitln under dis-
clIssion. 

y 

Mr. Sri Prakasa: He is the head of the Railway AdmiIlistration . 
• I. ,'. 

Mr. President (The Honourable Sir Abdur Rahim): That is extraneous 
to the matter under discusIDon. 

Mr. Sri Prakasa: Very well, Sir. The motion that. has been placed 
bdore the House is: 

"That the demand under the head 'Railway Board' .'?ereduced b; 'R1. 100." 
and .the words in brackets that follow go to ~ ~  ~  will be a d.is-
CUSSlon on the general policy of the Railway ~ I understand' 
that the ~  to various questions about ~,  given in this House are 
on ueI.alf 0/-the Railway Board, and I filld there:are tbre:e .. types of stereo-
typed replies to all the questions we ask., Firstly, the Government say 
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that't'hey ~ ~~  with things as they arc; secoildly, tho:>y say that 
artain mattct&taTe within tl1e competence of ~ Agents nnd that we should 
~  to 1hem;'u't\c:r;'thiraly, 'they say that ~  no information 
,<lbout the B ~ w,e'seek inforniation about. When this is the t., pe 
-of answer tha.t ~  to us from the, ot,her side', I do not see what is 
the 03e of the RIrilway'Board at all. It is a pity, Sir, t.hat only Rs. 100 
'are s6ught. to- ~  ' X'thiIlk the whole dema»d 1'lhould he cnt including 
t.he I ~  itself. It is not only an absolutely useless body, hut 
'eYen harmful' ':l.lr4ts activities have onlyresult.ed 'in making the Railway 
~ ~ , ~ ~  to the P-olitical ~  of ~ , 
and, 1':0, ~  the Goyernment say that RaIlwav IS a commerCIal de-

~  I callnot help smiling.' . 
I "ill ti{ to sho;,,,-,how this depnrtment has become a political depart-

meri£ of Govt:rnrp.ent, and' as such has been going against public interest 
at every step. 'I 'win call ~  attention to variolls questions I have put in 
this House about advert.isements given to newspapers 'in respect of railw.ll.:vs. 
Corr;nicrce lives on advertisements and publicity; but the Government :11'e 
-cartful to see'flmttJ::te raW'ays advertise only in such newspapers that. suit 
their fancy.' 'When.'qtiestions are asked in this House as t.o why particular 
newspapers ~ ~ 'be'ei'J., taken off the list of those to which railway 

~  used !f6J'tTe ;';sent, and whether Government have  heen 
lnterfering "'lith ~  in that connection, the reply is that Govern-
mrnt have no information or that Government do not care to get inbrm-
ation. IE the Railw,.y Board is going to function in this ~ , it might 
just liS well i;h'i.It up"-shojY,' heca \Ise a commerciAl concern cannot be run 
with preconceived potitical prejudices, 

Then, every I ~  felF the Criminal Investigation Department to 
harass passengers is given by the railways. I have asked a number of 
-questions ~ ,  to 'the Raih\'ay Member, and I always had very 
11l1satisfactOJ,Y.fepli.es: If,the railways 3.re really a. l'omrnercial concern, 
then, whetHe'rbeldngi'ng t.b the C. 1. D. or not, all persons should be 
'Charged ~  't.hey enter railway premises on trawl in railway 
trains. But • ~  ~  Member is quite 'willing to giye free passes 
to the C. 1. Jfj:' me'n to £50 to the platforms, to enter carriages, to hector 
travelling ticke't','c("amlners to examine the t,ickets of particular persons, to 
tal\e notes ot'Th&ili, ahd so on. If a commercial concern is going to allow 
barassment>W Wk patrons in that manner, it cannot laf:t very long. Again, 
'Sir, a great 'hul\6baloo is raised when we want entrance into platformI' to 
receive 1~ I  Gandh'i and various other great leaders, but free paSBes 
are given to'!offieials to use the platforms as they like. ~  only are no 
platform ticl,etB charged from Governors, Viceroys and various other offi-
cials who use the platforms, hut even Superintendent.s of Police get t.hese 
fr.?e passes. I had a question to that effect., and the Honourable Member 
l'E'ri\ied as ~  no information. But I could give him the 
information 'that the Superintendent of Police of Benares has this free 
pass and he'dQes not always nse it on public duty; he utilises the pass also 
t.o get cntrtl'nce ,into .the ritilway premises to see bis friends comE' in or go 
'off. unless tlHi'Railway,Board from the top pays more attention t.o theBe 
matters, these ~  are , ~ going to be at all popular. 
\Ve Jlf:k"ctuesti,ons here about various trains. There are a ~  of 

useless trains running, but ~ ,  are quite satisfied that they 
~  all really useful. In one of the recent questions I asked in this House, 
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1 said that a special train was run from Allahabad to Lucknow in connec-
tion \\·ith tlJe Lucknow Exhibition which is a totally offidJl"hffair. :The 
IbiJwav !wlember said that the Railway Administrat\on , ~ , a ~  

Nsh. "Cf course, they ought to have some sense.. MY;iI;lf?":r;mation was 
:that, only one or two passengers utilised tlw.t train and a, ~  of other 
rpflsf,engers tru.velled free of cost, because they 1,vcre raIlway servants 
bolJiDI! free pa'Sses. The information that the ~~ U1  Member gave 
in i'eply to my questions was that the total ~ ~  !rom.that wonderful 
special train was Rs. 50. But, it must have ,P98t a ~ ~ ~~I  more to 
tn ke that train from Alli.:.habad to Lucknow. There ,~ , ,dorl mstaDC"e, 
:another useless train, a mail train, running from C~C~ ,  to Mughal 
'Sarai. Formerly, there used to be ,one mail train by the,-: uw-:in line and 
'one lw the chord line. There happened an accident. to one ~ these trains 
at I~ 1 1 , ana they suspected, as they always sU'3pect,tb!lt there \£('re 
'lome tcrroriilts about, while the mistake was all their ,own. So they said 
that they would divert that train 1Jia the GrRnd ,Chord. If 'there were 
terrorish;' about, they could go to Gaya as weU' as t<, ,M-okameh. They 
diYfc'rted this tra'in; and, then, naturally, the Billar people raised a row. 
"They said thev must have a mail train by the main line, anci, so the, I'ail-
way' people ~  the Punjab Mail which no.w· runs.,f,!rom Lahore to 
C:ilcnttu inslcad of stopping at J\fllghal Sarai as:II.:as the .CtWe before .. So 
we h[\\"e no\v three mail trains running. And .when we"llsk questions 
ahout the average number of passengers us'ingt.pE\Be !tr!1im;. ,.Government 
have no information and are quite satisfied that ~  ~  j;; doing what 
is in the best interests of ~ railway. I[ 0  ' 

Then, there !lre the time tables. They are verY'I' badly printed and 
not'y ~  arranged, The information given in, ~ time tables 'is . not 
complete; and when we ask for information P ~  points, we are 
told that everything is for the best. Recently, they have started running 
a train from Calcutta to Delhi via Mughal Santi andJ\firzap,ur, instead of 
Mug-hal Sarai and Benares as they used to do.. ~, '!J1r,:.p ~ run 
one after another from Mughal Sarai on the mainline and :stjlI thev w'Juld 
n?t di-:ert this train from the ~  route 1,ia. BE:I]pres'to"its ~  route 
vIa Mlrzapur. They run speclHl shuttle tmlllsbetween, Benares and 
l\fughal Sarai connecting ~  Express train; an'a an'this aWls to. the, c'ost 
of t,he administration, Again, Sir, I sought to indllCe Vove.rnment to ask 
the ,Railway, ~  to, ~  ;n their tiIllE'. tAl;>l,' eithe amount 
of tIme thau particular connectmg tram,; are kept ~  lor tl'.e trains 
that they are expected to connect in case these are later" ,1'bis informa-
tion tlwy refuf>ed to give, so that passengers do not know .. I~ ~  whether 
.t,hey would be able to catch connecting trains at all. , I ~  contribu-
tion, I think, of the Railway Board to India is the coming' ;ir-condition€d 
fir,,;t, class coach! The Honourable Member forgets that. there are very 
few fhst class passengers in India; and he is· going to spend Rs. 2i lakh" 
over and above ~  he would ~ sp€nt. ?Q, ~  , ~  ~ or?er 
to make these partIcular coaches aIr-conditioned., I ,am, I,~  a SClentl'lt.. 
and I do not know how t.his thing will work; and ,as 1. am not a first class 
passenger, it does not affect me at all. Moreover,'I would never venture 
into an air-conditioned first class ~ , ~  if I have to 
detrain in the middle of a hot midday, I ~  cold. We 
have some -experience of air.conditioned places' ill law' courts. The Magis-
trates' Courts are beautifully air-conditioned; amI so Jfhen Y<'),ll go in, you 
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catch cold; al}cl<; ~ you come out, you catch "hot". (Laughter). 
Nai(P.rally, , wpat:.the Honourable Member is thinking of are the highly 
placed and higlUY salaried gentlemen opposite who use these first clat;S: 
compartlllents at public expense. Of course, every convenience is being 
provided for them and the extra surcharges would also probably be met 
for their sake at public expense. 

When we ask for better third class carriages, ~ is no money. When 
we want BOma more conveniences for the humble traveller, there is no-
muney; but for first class passengers there is plenty of money and there 
is diao plellty of space evidently for these air-conditioned coaches to ruu 
without, any pasSengers in them. That is a great contribution by the 
Railw;lv Board to human convenience. Another contribution of the Rail-
way &ard ill to the English Dictionary. 

Kr. President (The Honourable Sir Abdul' Rahim): The Honourable, 
Monber h3-s only two minutes more. 

Kr. Sri Prakasa: I can take a whole hour 

SOIne lIonourable :Hembers: Go on. 

)[ ... Sri Pl'akasa: ... ' .. or only half a minute, because railways are as-
familiar to me as to my Honourable friend over there, and we can both 
talk without stopping. I understand tha't he talked for seventy minutes 
last time ..... 

Mr. President (The Honourable Sir Abdur Rahim): The time limit 
has been fixed with the agreement of the 1fouse, and no relaxation can 
be allowed 

litr. Sri Prakasa: I quite admit that, Sir, I have wasted 1~ minutes in 
that way and shall take only another half a minute to finish my speech 
(Laughter) which is all that I need. Another ~  of the Railway 
Board is tc the English Dictionary; and that is that, when the self-same 
persbn travels in the third class, she is a female; when in the inter-
mediate class, she is a woman; and when in the first or second, she is 8 
lady. (Laughter.) 

Prof. N, G4 B.anga (Guntm cum ~  Non-Muhammadan Rural):-
Sir, I find that the Government propose to construct some more new 
coaches. but, as usual, they propose to construct 14 second and first class 
as against only 16 intermedi"te and third class coaches. This is most 
unfair ill view of the fact that there is alway,! too much overcrowding in 
third and intermediate class earriages, ~  first and second class 
conches very often go empty. It is a well known fact that to construct 
a sec0ud or fiJ"flt class compartment costs many times more than to con-
struct either an. intermediate or a third class compartment. Yet, this 
Government which plead poverty are willing to· waste HI much money on 
those coaches from, which tllily get very little while biting parsimoniolls 
ill . their expencliture on the improvements urgently needed in the third Itnlf 
intermediate, class ~  
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Thtll, Sir mv Honourable friend. the Deputy. President, p:w.de ,some 
refererice ,to the rise in the operating ratl& iind atl!o to the rise 

lot N N~ in the iotsl wages bill on the railway1J. I mnqU'ite 'prepared 
to agree with him in his plea that the salaries of the higher paid peopl& 
should be lowered, and, in fact, should be cut down as drastically as pos-
sibie and as my friend, Mr. B. Das,' suggests, the Lee concessions, known 
popularly as the Lee Loot, should also be cut off, but, as far as the lower 
paid staff are concerned, I really do noil see how any ~  can propose, at 
this time of the day, that there should be any restoratIOn of the old pay. 
He has himself told us that in 1913 the average annual income from pay 
of the staff was only Rs. 201. Certainly it does not give us the Rs. 30 
minimum that every low paid worker on'the railways should get and 
which we have been asking for, and when we remember thftt this is only 
an tlveruge figure. we can easily imagine how much lower doW'li,; is the 
annual earning of an ordinary low paid worker on the railways. It .has 
risen to RI!. 550. I admit, this is a big jump, but if we were 'to go mto-
the actual pay register of the great majority of the railway employees, I 
am Sllre, vou will find that, after all, the rise has not been very much. 
~ ~  jf th'ere has been some rise, it is well deserved, and, in many cases, 
it is not even as much 38 it ought to have been. If we also remember 
that the railway, earnings have gone up by 50 per cent. in this period of 
20 vears, we will realise that the so-called rise in the annual earning;; of 
rail:.vay employees has not been. after all, so very mucl) or unjus'tifiable. 
Even in the mileage, there has been a considerable rise in the same period 
from 26;174 to 31.619. There is nearly 5,500 or easily 20 per cent. or-
more. I" therefore, suggest that the House should not take into serious 
consideration any such suggestion as the restoration of the old pay as far-
88 the low paitt employees on the railways are concerned, 

Then, there is the question of retrenchment. Even Lhere I "'ish to 
~  the HOllse that there has already been too much of retrenchment 

on t.he railway staff as far as the lower staff is concernf>d, and if I ,yere 
to trust my memory, as many I1S 116,000 employees had been retrencbed-
in the la!'t sev('n :VEars alone. Therefore, Sir, if we were to balance our 
railway budget, we ought to look for some other economies and not this, 
I tind that if onlv Government were to undertake new construction on 
a large scale, ~  in these days of lower interest, it would certainly-
be possible for Government to get greater earnings and tap new-sources, 
but they have not at all cared to explore this avenue of additional income. 
In fact. their expenditure on new construction 'in 1934,-35 was lower than 
in :my yesr &ince the separation of the railway budget, and· we are told 
by Sir Raghavendra Ran that it was less than two per cent. of the expen-
diture that W8!1 incuJTed in 1927-28. What with road-rail I!ompetition, if 
Government are not prepared to undertake new construction Rnd tap new 
sources, I am afraid, it will not be possible for them toO balance the budget. 
TIten,. SiY', there are these third class passengers. YeaI' "filer year and agf\in 
and :tgam we hav8 been VDicing their grieva.nces from thiS side ~  the House' 
bl'ltthere is very little respOnse from that side. We were told that th'3Y 
IItsd is!'lled th€:ir ktest instructions for the CManing of the' third class 
coaches and latrines, but I 'find. in actual praetiee, tARt there has been 
very little improvement. As I· have said once ~, I make extensive' 
tours frotn one end of the country to the other, mtJs.tly in thi1!'d class: 
neept when I am ill, and" I find that neither tM statl have improved 'in 
~  mUnners nor the third ·cl&88 coaches in the-matter of thtlii aeeonimo:'-
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,dation Or clea"nliness. We an: ini0rmed>,that 31. lakhs are going ,to be 
'spent upcn the improv€mentof the amenities ~ pBsSElIl{rp.rs, but. I would 
'like to know ~  much, of this goes for the convenience of the first and 
'second class and how much for third' and intermediate ~ ~  

We sllspect that more thun half of tbis amount goes for ' the former, with 
(July a few lakhs left. for the amenitie!:l of the latter, The, long promised 
improvement on toe third dass coaches is yet to come. I do pot know 
how long it. will take for Government to place it on the line !!ot all. I 
'shall not be surprised. if, even after ten years of I ~ by the 
railwav authority, it isslillunable t,o place it on the line !lnd help the 
third ~ S ~  even to the extent £hat the third ~ carriage is 
,expected to. help them. 

The coiHplaint of corruption is still there. We were told ·that the Hon-
'<it'Jlidble the Raiiway Member was himself aware of it, and-that he Wf.S 
,going to tnke' the necessary measures to minimise it. I do not know 
what'improvement has heen effected since last year, but 1 do know that, 
in actual practioo, the third class passenger is still being harassed by the 
not too honest railway employees on the various railways. 

As for railway freights and far,es, I am sure, Government would have 
been able to present a better picture of the ~  of this year if they 
had only taken our suggestion in right earnest and lowered the freights on 
agric'ultura1produce and the fares Jor the third class passengers. But 
they would not accept that advice. They trusted to their experience of 
lowering the third class fares on the N, W, Railway, and, priding them-' 
'selves upon that eiperience, they refused to extend it to all the railways. 
But we find from' their own accounts of the railway earnings from third, 
·class passengers that the Government ha:ve done extremely well as far as 
third class passengers are concerned, and that 'it is they who 3l'e patronising. 
-the railway,! to a very much greater extent year after year. Yet the 
'GovenlInent fight shy of' any lowering of the railway rates and they do not 
want to make an experiment in that direction. Sir, if only they would 
lower the rates and 'extend the conveniences, lam sure, they would be 
:able to derive a much greater revenue from third class passengers. 

](r. P:tesident (The Honourable Sir Abdur Rahim): The' Honourabie 
},fember has two minutes more. " 

Prof. N. G.Ranga: '1'hen, Sir, the railway freights are still as heavy ail 
b,efore, and they ought. to be lowered, in fact they ought to have been 
:iowered long before, especially in view bf the economic depression. but the 
Government refl.lse to do that. I do not kno'V where the wrong' lies, 
whether it is ,vith the Railway B08r'd 'or with the Raliway Agents, but 
'an:yhow it .is the Railway Board ~  IS responsible for the present railway 
'freIght pohcy. Although they proIlllSed that the Railway Conference ABSO-
·dation would ~ into ,the question of, the classification of freights, we 
have not yet receIved, elther the report of their discussions or the benefit 
·of , U ~ , ~  so we. find that our peasants are still suffering 
from ~ too h,lgh freIghts. ,S11", I am told" in fact, that they have d-onp. 
. worse by mcreasmg the freights and thus viC'timising the . .poor peasants., If 

~ , to be any discrimination at IiU 'between the freights charged 
~  traffic and ,those; charged for enernaliirade, I would like that; 



;instead of raising the freights charged upon ~  ,traffie, ~ freights 
.eh:srged updn mtem&ltraffic-should be lowered, 80 that theyean be brougllt 
1;0 'the same level, 8lldthe peasant"", Dlay he' helped. 

JIr. Prelideilt(The Honourable Sir Abdur Rahim): The ~ 

~  time is up and he must conclude his speech" 

Prof. If.G. Ranga: Ida not want, in any circumstances, any rise in' 
,the freight rates charged on external trade. , ~ , ~  that it' 
'IS the dutvof Honourable Members to support thiS cut motIOn 'and to 
-censure ~ Railway Board for their many failings, some of which I· have 
just indicated. 

JIr. Muhammad Anwar-uJ.-AI1m (Chittagong Division: Muhammadan 
Rural): MI'. President, I would like to intervene in this debate . for, the 
sole purpose of speaking a few words with regard to the eut motIOns.that 
I have mentioned on the agenda paper. I have listened with a great 
amount of interest to what the Honourable the Deputy' President had to 
suy with regard to the, Iaults of cthe Railway Administration here in this 
-country. It is certainly ~  to listen to a discourse about the past 
'blstory of the Railway Administration in this country, but, at the same 
'time. before one becomes critical, I think it is also necessary that he should 
'be just and. impartial to an extent at the same time. I do not hold I'm! 
brief either for' the Honourable the Commerce Member or for the excellent 
Railway Administration of my friend, Sir Raghavendra Eau, but this much 
'must be said that we' must have the courage to say what is true and, also 
:at the same time to judge these truths from all standpoints. 1. shall be 
'very glad, if I am here in my place this afternoon or before lunch, ~  

support my friend, Mr, Akhil Chandra Datta, but I think it is ~  
'that one should not be one-sided only. . 

Sir, the Railways came into exist.ence at a time while t.he progress was 
'more or less at a very early stage in this country, and it is true perhaps 
"that, out of necessity, vested interests have come in. Well,' when they 
~  come to stay, and when they do exist, I think it is fair and square 
that you should acknowledge them. I do not say, Mr. President, for one 
moment that the Railw3;V Administration has been one of. gl<;n'Y from 
'start to finish, but what to do? You have got a changed ~ , 

so to say, from 1921, and, in this year of grace 1937,you see BOrne aspects 
vf the changes which in non-critical parlance you might, call progressive. 
but. at the same .time, you cannot blame the Railway Adn:iinistrati6n for 
'the many ills that are still existing and which are capable of being remedied. 
As a matter of fact, I do not think it serves' our purpose merely' once a 
,vear to come to the fiOOf of the Assembly and to say that there is tl-ouble 
'at ~  Howrah station or there is trouble with regard to the timings of the 
trams, and so forth; it would be very much better if thoEle who feel for the 
people were to find out how far the Railway AdministrAtions have gone 
wrong, and at least since ] 921 there has been some improvement in thl'! 
,situation and the Railways might be urged to carry out further improve-
ments as times went on, but, in the year of grace 1937;«')' eonie out with 
a long list of grievances is hardly fair; of course I do not know how far otie 

~  be able to redress these completelv. Mr, Presiderlt, vou know tliat 
<changes are coming,. aI;ld lam certain that mv friend, Mr. 'Akhil Chandr'l 
Datta, and my other friends to the tight will' all certainlyliave a' gre'atm-
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say in moulding the poJicyof 'the Central Government aDd, in this Deparf:' 
ment, but I am certain that instead of maligning the Railwav 

~ ~ , we should render them practical assistance in improving 
the posttrrou, and we should not be t()O critical. Certain 1 B ~  ",this; 
side, ~  President, suggested, well, in reply to Mr. Datta's oharges, tmoo 
expendIture on the whole has gone very much higher up. That might ~ 

~  to many causes over which perhaps neit.her this Assembly nbl" 'illy' 
friend, ~  Honourable Member for Commerce, nor even my friend, 
Mr. ~~  Chandra Datta, .has any control, because, under the present: 
C ~ I , we have practlcally no control over many items of, expenditure-
whIch are Incurred b:v the Government of India in the Railway Board. 
Unless and until one is in a position t{) stop that anomaly, and unless and' 
until you have a fair say as to now that expenditure 'is inclinecL either' 
here or in Engiand, I am certain, it will be agreed by every Mlember- of 
the Houge that it is no good, our having this hardy annual on the floor of 
this House. 

There is one other aspect of the charges which have been levelled by my' 
Honourable friend, Mr. Akhil Chandra Datta, and I have great respect 
for him, because he is a giant. amongst nationalists in my part of Bengal. 
What I feel about his charges is this that, if it was pcssible, either for his 
group or for the great Congress Party in this House, to stop that aspect 
of the railway budget which is under our control, there would have been: 
no trouble at all. In this connection, I should like to say that the auto-
nomous position of the Company-managed railways is greatly responsible 
for the bad name which the Railway Administration has incurred in this 
country, for,  I think, the Honourable Member from Benares very rightly 
said that whenever a matter is brought before the Assembly or is addressed' 
to the Railway Board, it is always referred to the Agents. The Railway 
Board must remember that they have got their responsibility in the Central 
Government also. Thev are bound to finance these so-called autonomous-
administrations. So, ~  you are guaranteeing them a certain amount 
of income, I think it stands to reason that the Railway Board in the 
Government of India should be more exacting in regard to their responsibi-
lities in this behalf. Sir, for the last two years, I have accidentally been an-
ex-officio Member of the Railway Advisory Council in Bengal, and my im-
pression is that the Agent does not take any notice of our representations 
and treats them with scanty courtesies. So, there is hardly any justifica-
tion for the Railway Administration, least of all for t,he Commerce Member-
sitting in Delhi, to take refuge under the autonomous position of the Com-
pany-managed Railways. With regard to the railways which are managed" 
by the Government, my impression is that, if more vigilance is applied, 
they will be able to remove their defects. I have got a few motions with: 
regard to them on the agenda paper, and I should like to say one or two 
words with regard to them also. One matter which has been very ably-
argued by my friend, Mr. Akhil Chandra Datta, is with regard to the 
retrenchment policy of some of the railways. As a matter of fact, one-
railway company whose line runs in parts of Eastern Bengal and Assam 
Imsgot a particular kind of retrenchment policy. I am told that unless 
and until one officer in the Audit Department, who was especially employed" 
for checking the trains, could show income, bis seI'viees DOuld not be re-
tained by the company. As a matter of mct,-this particular man'EI 'worle 
is to detect crime. . So. if you make it: a condition 't1tatbe should raise the-
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lncome of the ~ it ~ a bad ~  ands'bad,cofupan.y .. ~ of 
tllis,Jrit\d should·be ·very 'senouslynotlCoo by ·the I ~ , 

ll.rid,if ~  applied-.to ~~, ,lam ~ I , U~ would 
not get 'this 'odiumwhiuh 'seemstobe.oommg,to'them from ,a fauly 1 ~ 

Jffirl; of the House.' .  ' 

lIIr. 'President -(The HOllour-able Sir Abdm Rahim):'Vhe Honourable 
Member has got only two minutes more. 

Mr.llubammad ·.A!nW&l'-u1-Azim: After 'aU is said andd<me, iletus 0 ~ 

Mr. President, that the millennium' :will come in the ;immedi1lotefuture,-aJ'1(1 
'when mvfriends occupying ·the Nationalist and Itbe Oongress:!BBIlooes :-.:#1 
.come into power and take the place of Sir 1 ~  ZafrullahKhan and 
.others, they will be able to serve thE! country III a much better 'way. 

lIIr.Ram. N ~ Singh (Chota Nagpur Division: N ~ ,  

Bir, my friends on this side 'seemed very angry on account of the .fact .that 
the Government did not listen to their advice in removing this or that 
grievance of the passengers or other part of the public. Sir, I do not see 
any reason why they should expect any good from the ~  Board ~  

from the Government itself. When any man does anythIng, he ~  It 
with a definite purpose. 

The Railway Department has been establi8hed in this 'country, not for 
the purp(')se of any progress of the country, not to develoJ> any hidden 
resources of the country, but with some other purpose. The Railway 
Department has been established in this country, firstly, to find out an 
outlet for the British capital, secondly, to carry Briti!"h troops from one 
place tu another to terrorise the people and to keep them under British 
control, and, thirdly, it is meant to find out markets in the interior of the 
country for British goods as well as to convey those goods to those markets 
for sale. Sir, these are three definite purposes for which the Railways 
have been establi!'hed in this country. That being the case, I do nut 
know why my' friends should expect any good either from the Railway 

~  or from the Government itself. .Sir, whenever an appoint-
ment is made in the Department,' it is given only to that person who can 
give the highest amount of money in the shape of bribe. The appoint-
ment is not given according to merit or according to qualificati.ons. It is 
~  only ~  those who can give the highest price to the person employ-
~  i 

As regards third class pas,engers, the less said the better. First of all, 
it is very difficult for third class passengers to get tickets. It will be a 
great feat if one could easily get a third class ticket. There is no arrange-
ment . on any ~  station which could help third class p.a!'.sengers to 
buy tICkets qUIte comfortably. There is very great rush. Nobody is there 
to control the. rush. There is pushing from all sides and the passenger 
hfls to force IllS way to the window from where the ticketR ilre sold, and 
,vi.th great difficulty he manages to purchase a ticket .. After that, the 
I'mhvay ,authorities do not worry themselves to see whether the man who 
-purchased a tioketgets seating accommodation or not. ItiB ,the 'business 
. of . the passenger· to get his seat and to, ;reach his destination. Nobody 
car.es ~  man travels comfortablYoOr' not .. On· the way, it is 
often experIenced that there is no wate.r. 110 a.n-.aDl('6rnent ·for'.fend .and 'no 
proper conveniences for passengers, especially third class passengers. 
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As regards administration of justice, you will bewrpriaed tQ lwow 
that when any man is found guilty and if he could, afforQ to . brj.be . ,the 
authorities, then another man with the same name would be found !IDd. 
punishment meted out to him. As an instance, I can cite the criminal 
case at Munghyr where the offender's name was Karu Mian.Through-
out the case, Karu Mian has been mentioned as the IooL<;>ffender. The 
privilege travelling order was obtained by him in the name of two railway 
employees, and some other persons were JIsing it. After the case was 
over, the accused were punished and .it was found out tha.t :Kam Mian 
was the person through whom the P. T. O. was obtained. But this-
guilty man was let ~  in his ijtead one Kam Gope was punished. This 
is the way in which justice is administered in the Railway Deparlment. 
Thi.s reminds me of an old story. There was a King like the present 
Railway Board. A man was convicted to be ~  The man was thin 
and the hanging rope did not fit the man's ~  When this matter was 
reported to the King, he ordered that another man to fit the rope was to-
be found out and hanged. In this case als6 the same thing has happened. 
There was one Kam Mian who was guilty and whose name appeared 
througho)Jt the proceedings in the criminal case. But he was not 
punished, another man by name Karu Gope has been discharged from 
service. The matter was also reported to tl;1e Railway Board, and the 
House will be surprised to learn that even the Railway Member !laid that 
he dealt with the matter personally. He enquired into the matter and 
still he says that the thing has been done in a proper way, and that no· 
injustice has been done at all. At the same time, he says that both 
Muslims and Hindus have similar names and also relations with one-
another and Muslims address Hindus also as· ChacMs and Bhaias. Some-
how the names got mixed up, and the culprit escaped while the innocent 
man was punished. This is the way in which justice is administered in 
the Railway Department. 

So far as corruption goes, I have seen how it is rampant in the Railway 
Administration. Even in this Capital City, where the Railway Member 
sit,s, there j!', a lot of cornlption. The House is aware of the Delhi 
Express which leaves for Calcutta at about five o'clock in the evening. It 
is called the "Tuphan Mail". The whole Railway Department, from high 
officials to the lowest cooly, try to take bribes from the poor passengers. 
First of all, the coolies ~  outside, meet, the passengers and whisper some-
thing into their ears and frighten them by saying, "There is' a great rush. 
You may not get any seat in the train now, but, if you can pay flome thing to 
me, I shall trv to get some accommodation for you". Believing the words 
of the ~  the poor passengers pay some money and thev are taken to the 
train and made to sit in a compartment. After ~  time, the railway 
. police constable comes along as also some railway officials and begins t"cr 
check the tickets. He puts all sorts of questions to the poor passengers 
snch as "Who brought vou here? Why are you E'itting in this compart-
ment". He threatens them to come out of the compartment. In the 
end, the same set of coolies come along and tell the passengers to give 
Borne bribe to the police constable or the ticket checker, so that. they 
- ~  ~  a1Jowed to sit there. Those who can. pay are allowed to ~ 
seated In the compartment. others are turned onto This thina hanpens 
every day in this Capital Citv. Thi" is the way in which the" Railway 

~  is being esrried on: . . 



I know the Railway Board is not est.ablished i,n this country for the· 
good of the country, b'utonly for the good of ~ B ~  If you en-
quire into the matter, you ~  find .that every ~ ~  P?ses as a 
-hi", boss. Big officials get bIg s8lanes, and the lower paid officials com-

~  their low salaries by ~  I have ~ ~ to say. 
1 request the Railway Member to gomto the Munghyr case.m whICh Karu 
Gope 'hag' been discharged' on account of the ofie?ce. commItted by ~  
Mian. It is the duty of the Railway Member to lDstitute an open enqUIry 
whatever be the decision of the-tribunal. I challenge the Railway Member' 
to institute an open enquiry, and if he thinks of justice, if he has ever done' 
lustice in his life, let him hold an open enquiry in the matter. 

The Bonoura.ble· Sir Muhammad Zafrullab Khan: Sir, the greater 'part 
of the Honourable the Mover's complaint was confined to the rates policy 
of the railways and the excessive cost of administration. He complained 
that, in replying to the general discussion on the ~ ·budget. I did' 
not devote sufficient time to discussing railway ra-tespolicy. He stated that 
I had contented m'yself with saying that it was real;sed that long distance' 
traffic, particu1arly t,o and from ports, was to some extent being substi-
tuted bv short distance internal traffic, and that I to1d him that the adjust-· 
ment of rates policy to that change could not take place overnight. I am: 
afraid, in this respect he has to some extent misunderstood me. I said, 
th€'o adjustment could not be completed overnight and that the railways 
were gradually adjusting themselves to changed conditions. I also tried 
to explain that any sudden adJustment was not only out of the question,. 
but might do more harm than any good that might result from it. I admit 
that I did not go into this question in detail on that occasion as I had so 
many pieces of criticism and suggestions to deal with, He has now raised-
this question again, and again his complaint is that railways favour the 
movement of goods to and from ports as a!5ainst internal movement. I am 
afraid, it is not a question so much of favouring one against the other 
in the sense that railwa:vs desire to encourage one and have any desire to· 
discourage tqe other. This, as has often been observed, is a very compli-
cated question, and several factors enter into the determination of rates' 
of freight. Take one that affects rates to and from ports. A comparison 
is often made of rates that apply to traffic moving (let us say) from the 
Puniab to Calcutta, and those applying to traffic moving from some ports 
of the Punjab to let us say, Cawnpore, and it is contended that rates of 
freights are sometimes much cheaper with regard to the former, compared 
distanee for distance, with the latter. Now, consider this one factor alone, 
that with regard to goods moving to the ports, there is often competition 
from an alternative means of transport, that is, carriage by sea. Places 
hear Bombay have the choice of two alternative routes for sending and 
obtainihg goods to and from Calcutta. They could move over e short distance 
to Bombay by rail and then go by sea 1.0 Calcutta or thev clin be carried to 
:md from Calcutta all the way by rail. The railways have, in the nature of 
things, to adiust their "freights in such a manner that the traffic is not lost 
to them, and, therefore, have to quote special rates in order to compete 
with the sea route. It could not be contended that freights should be so 
rodjusted that whether you retain that traffic or not, your rates should be 
the same ~  the goods are to be carried to a big industrial centre 
inside the country or whether they have to be carried to the pons. IIi this 

~ , it must not be forgotten that these big ports like Bombay and' 
. (;alcutta are not merely ports for the use oftrsffic' going Qut of the country . 
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.3Bd eoming ,into the , ~  :8l80 'bIg ipdustrial centres,apd' that 
.L'3iilway l'8t.es in India make Il<HJiscri1pination ~ , is done in S!IDle countries 
between goods that are meant for coJ;l8umptiop. in the port town and those 
-that are carried to the port· for purposes of export. If there are favourable 
nltes, they apply;equaUy to traffic which is meant for Bombay itself or for 
Calcutta itself and is not intended for export, and also to goods that 8J'e 
carried from the ports inside, whether they are imports or whether they 
care products of factories in those places or near those places. TbeHonour-
able the Moverllaid that this ,question had been under discussion for a long 
time, and said that it was raised even before the Acworth Committee. I 
think a reference to ",bat· the Acworth Committee said in this.eonnection 
'might perhaps be useful. 

JIr. AkhU OhandraDatta: I said it was raised even before that; it was 
raised before the Industrial Commission. 

TbeBonourable Sir .Muhammad ZatrUllah Xhan: I am not just DOW 
on the point as to exactlv when it was, first raised, I was about to state 
·the view that ·the Acworth Commit·tee took when this question was raised 
Defore them. They first set out the charge against the railways which is 
])racticaUy the same as that mentioned by the Honourable the Mover of 
this cut motion, and then  they go on to say: 

"Charges hased upon moti\"es are difficult to prove or to disprove. It was not our 
duty to investig..te Fpecific caSE'S in detail, nor would the time at our dispoeal have 
pE'rmitted us t() <10 so, Unquestionably, low exceptional rates exist for traffic to aRd 
from ports specially the great ports of Calcutta and Bombay. But exceptional rates 
such as these exist in every country, and are there justified on the ordinary grounds, 
not only of the t'conomy of handlin!! ~ in large volume, but aleo of competition 
'hetween railway systems serving the samE' distributing 01' consuming area. 

In one respect. at least, thE' Indian ~ bave refrained from following the 
'accepted railway prnct.ice in other countries. It is usual in most countries to concede 
for export traffic through a s('aport rates which a.re not available to that seaport for 
local traffic; and 1,ire ~ T  in countries which adopt a Free Trade policy, to fix lower 
)'at('s for the caniage inwards of good. imported through a port, than for goods 
prodnced locally at the port town. This practice is not, 80 far 8S we have been 
able to ascertain, followed in India, Bombay receives -from up-country large quanti· 
ties of raw cotton, part of which is worked up on the spot and part exported. 
Similarly. Bombay distributes to ~  points lal'ge quantities of cotton cloth, 
part of it locally manufactured and part imported, The raw cotton rates down to 
Bombay port and to Bombay town arp the same. and so are the manufactured cotton 
rates upwards, The same principle, we understand, is applied elsewhere in the case 
for instance, of t.he great Calcutta jute trade." ' 

So that, Honourable :\Iernhers will realise that it is not a policy  of 
encouragement of exports and imports in the sense of placing this traffic 
in any way in competition with internal traffic; and, hasing regard to 
several factors that operate in respect of this traffic, special rates have 
to be quoted. As I have shown, these special rates are taken advantage 
of not only ~  goods that are ,jntended for outside countries or come in 
from ~ U  ~  hut are ~  taken advantage of in respect of raw 
~  requlredhy, the . factones at Bombay and Calcutta and in the 
ne.ijlhb,Cl),urhood, as well ,as by"the manufacturedgooda produced by those 
factories when thev WQve inwards. . 

That is only ollle set of factors that, oper:at.es in this matter,.But, 
then, I1~  tJle, querWl4ln -0f ,1.mports ,aside, aurely. it ,~ mt the,Q,8Se . .of 
Hono\l!'8ble ,Mem?ei'stltttt ·t'lX1>Orls eQ«>\Ud, jllQt.be-encolltAgeillby the 
quotatIon of speCial rates? It hal'! often been urged, for instance, with 
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regard to coal, it was only last year urged upon Government that there 
a further rebate on coal should be granted in order to enable Indian coal 
to compete with South African coal for contracts in Ceylon and at ports 
like Singapore and further East, and as I mentioned in my budget speech, 
a further rebate was allowed in respect of coal which was intended for 
export, and there has been a certain amount of movement of coal as the 
result of further lowering of the freight by; eight annas per ton. As So 

result of that additional rebate, Indian coal interests were able to obtain 
the Ceylon Government railway contract for the supply of coal. timilarly. 
it was urged upon the Railway Board that not onh' the rebate on wheat 
for export to Aden should be continued, hut that it should be extended 
so as t,o apply also to wheat intended for export to ports west of Aden, 
which has been done. I do hope, Honourable Members will look at 
these questions from all points of view and try to keep in mind all the 
factors that operate in respect thel;eof. There is no (lollbt that read"j\l,.;t-
ments are necessitated from time to time. Conditions continue to change, 
and. therefore, the railways' ha.ve to go on reada.j1ting-their policy' and 
readjusting their rates structure to new conditions, and, as I ha.ve said_ 
that is being gradually done. I did not sa.y that the change could not 
take place: I told the Honourable the Mover that the whole of the re-
adjustment could not be completed within a short time-it was bound to 
be gradual and it must take a long time. As a matter of fact, it could 
not at any time . be completed, because, in the meantime. condit,ions 
would have changed again, and further adjustments would become 
necessary. . 

Then the charge is that nothing is done by railways either to help 
Lhe Indian producer of raw materials or to help Indian industry. To 
cite only one or two instances, special rates for wheat are quoted all 
over the Indian railways to help the Indian agriculturist. Tuke, again, 
the special rates quoted for manure, sugarcane, wheat and wheat products, 
iron, steel and coal. Here are instances both of agricultural produce as 
well as industrial manufactures which are enjoyin,g special rates of 
freight over Indian railways. It may be that certain Honourable Mem· 
bel'S may have directed their attention only to certain aspects of this 
question, and naturally ~  feel that there should be further adjustments; 
but if further adjustments are found to be justified, having regard to the 
factors that the railways have to keep in mind, I have no doubt they 
will continue to be made. 

Then. the Honourable the Mover went on to discuss the question of 
the costly administration of our railways; and, in this connection, he 
tOllched upon two matters ill particular. One waf; the question of the 
wages bill. In regard to that, I really need not add anything to what 
Professor Ranga observed, and I have no doubt the Honourable the Mover 
of the motion also observed the agitation of Mr. Joshi when he was dis-
cussing this question. One sa.tisfactory feature about this matter is that 
the rates of remuneration of the low paid railway employee have risen 
substantially during the last few years. It is a matter of regret that 
they have not risen higher. It may, on the other hand; be possible to 
effect economies in this respect and the matter is being kept under 
constant review. 

With regard to the operating ratio, I am afraid, the Honourable the 
Mover of the cut motion, by pure inadvertence no doubt, hss not presentt'd 
a correct picture of the matter to the House. He started b,· sayiuz that 
the operating ratio before the war was 52 per cent. and it had risen as 

fl 
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high as 73 per cent. recently. I am afraid, there he has fallen into an 
error. He took for the purpose of comparison the pre-war operating 
ratio which did not take into account the depreciation, and he has com-
pared it with the post-war operating ratio which took into account the 
depreciation .charges. I shan draw his attention to both these and com-
pare the pre-war with the post-war ratio and try' to show thl-lt, in' the 
first instance, the difference is not as great as he t,hinks it is, and, 
secondly, t.hat recently there has been a downward tendency, and that, 
therefore, the Railway Board are not to blame for not effecting such 
economies as may ~  resulted in an improvement in the operating 
.ratio. 

IIIr. Akhil Chandra Datta: What is the ratio now? 

-The Bonourable Sir KUhammad ZafrWlah lDlaa: 1£ ] mere'lv state 
. that and say that the operating rat,io is now 70 per cent., the Honourable 
~I  will say "That is what I told 'you. From 73 per cent. it has 
fallen to 70 as compared wi.th the 52 per oent. which I mentioned.". 
But what I am trying to illustl'atkJ is that t.he basis of comparison is 
wrong: it was not 52 per cent. before the war, or at any rate not for 
purposes of. cQ'mparison. Separat,e percentages worked out, excluding 
depreciation and including depreciation. Excluding depreciation, before 
the war, the ratio was ii2 per cent., as the Honourable Member has 
stated. But; then, on that basis, it has never risen as hi.gh as 73 per 
cent. as he tried to point out. The highest it rose to was 59 in 1930-31; 
but, since then, there has been a steady downward tendencv. In 1931-32, 
it was 57 per cent., the same in the following year: then: in the follow-
ing year, it was 56, and. in 1934-35, it became 55: the same in 193;;-36; 
and, in 1936-'37, it is expected to be 53·4. So that, the Honourable 
Member oan see that thOllgh it rose from 52 to as high as 59, it has 
again fallen to ,53!,. Again, look at the ratio including depreciation. The 
flYeragp for the flY£' wflr>' Hl24-2i'i to 1 ~ was 63.;'). F rose to as 
high as 73. as the ~ 1  ;\iemher stated in his speech. in 1931-32, 
find continued at that level in 1932-33, fell to 71 in 1933-34, and to 70 
in 1934-35. remained at 70 in 193;)-36. and has fallen to 67·3 in 1936-37. 
The point. I am tr;vill!! to illustrate, is that the Honourable ::'.i:ember, when 
he made the comparison. did not allo,,· for depreciation in one case and 
allowed for it in th(> other. The on Iv inference that can be drawn from 
these figures is that though the ~ had at one time risen fairly high 
and it might have given cause for anxiety when it rose so high, it hfl<; 
been steadily falling since. . 

The Honournble the 'I\(over of the motion wm; followed by Mr. Rri 
P ~ who tried to illustrate that railways were rim from f\ 
political, point of view rathel' than for the henefit. either of th(' 

pas;;(>ngers or' the goods they might carry. rmd that traffic was onlv a 
secondary C'onF.ineration. I will not, follow him into the detnns of his 
('riticism: hnt will tfth iu"t one illustration to ;;how that there is no such 
bias with regard to the administration of railwavs as the Honourable 
Member has tried to make out. The Honourable Member is ~ t.hat. 
i': there wa<; 'lnv Ollestxm of political bias-and I "dif>claim 1111 such 
intention on this side--.-it would operate with regard to the activities of 
the party to ,,·hich the Hono11Tahle Mt'mher helongs. T !"lmpo!'e hf' 

1 P.l\!. 



THE RAILWAY IlUDGE'l'-'-LIST OF DEMAXDS. 999 

alleO'es that it does: for instance,he tried.' t6 I ~ ~  point by 
~  to some kind qLdil?criminJltion made in t1le m.atter of, advertise-

ments. May 1 draw hisilttentiorl to this'1efter; dated 'bhe, 18th' ~, 

'1"37" trom two gentlemen, Mr. Dfl!;tane and Mr. Sathe, Secretanes, 
T ~  and Reception Comniittees of the annual Congress Session 
recently held at Faizpur. This letter is addressed to the Agent of the 
G. 1. P. Railway, and says: 

, "On behalf of the 'I\ransport ~  C~ ~  :tI,:Ie, ~ S ~ ,  the 
Indian National Congress, we thank you very smcerely, mdeed ~  ~ excellent 
arrangements made by your Divisional Officers and their 'subordJliate staff fdr tTie 
oonvenience tlf the travt'lIing public during tht' Congress· week at Bhusawal and 
,.sa vada stations .  ,  .  .  .  . ." 

Mr. S. Satyamurti: You will do better next year, I know. 

The HOBou.nmle Sir Muhammad Zafrullah Khan: 

"The attendance at Faizpnr was far beyond everybody's ~ , and it is, 
, ~  all th", more creditable to them, Mr. Horsfield. who was m charge of all 
the arrallgements spared DO pains to make his side of the" job ~ ~, success, 
and we are very glad to state that he wa1; complet€iy successful. Mr. Hira, iihe 
D. T, M., Nagpur. managed' the commercial side to our entire satisfaction for which 
be desel'Yes our thanb, Mr, Gould, the Rt'sident Engineer. within the short time at. 
his disposal, transformed a road side stntion like Savada into a, fustcia'!BBtation 
with all the amenities the travelling pnblic require. It speaks very highly of him 
'when he put up the foot overbridge within a record short time. Dr. Bakru, tbe 
Divisional Medical Officer, who was in charge of the sanitary arrangements, had taken 
special care to lreep the station quite clean and it was at his, instance that the 
~  ran water specials carrying filtered water from Bhusawal for the ,u.se of 
'Savada passengers. The Reception Committee owes him a debt of gratitude for the 
way in which he has carripd (rut his pal'! of the job, These officers were ably 
supported by their subordinate staff. but we would be failing in our duty if we do not 
makt' specia1 mention of certain gentlemen" .... (then follo1J) certain nantes) "who 
ha .... e helped their superiors with all the zeal at their command. .all these officers and 
-their subordinates worked in co·operation with the R€ception and Transport Committees 
;and the genuine spirjt of goodwill on both sides prevailed throughout. , ... ,  .  ' 

Mr. S, Satyamurti: Who signs this? 

The Honourable Sir M:uha;mmad ZafrttUab lblali: The Secretaries, 
'Transport una Reception Committees. 

Mr. S. Satyamurti: 

:m. :to Sant'hanam: 
'Rural) , Xfa\' r know 
Congress Ses:sion? 

I llm glad. 

(Tnnjore ('/1,111 Trichinopoh': ~  

how much the railways have gained from t.his 

The Honourable Sir Muhammad zafi'ul13h Khan: Whr.tever the im-
plication of t.he question 111a, be.  surelv it cannot he mged that 'the r(lil-, 
\\'ays are in these matter!'; ;fFpr'tpd \.".' nolitienl hial'1. Tt rna" he that it 
Was n gena 1 ~  l>roTlositiflP Very ~  then, lind that. ~ wlHlt 
I am trying to stress, ~  wherever they nno th:lt (,l'rtlli-n n-rrnn!!f'men to; 
miQ'ht bring' them II good rf'turn, they adjust T 1 ~ , It 
might be'that it was not n na:ving prono<;ition, ',hen T go further ~  sav 
that the railway;; went in for a (,f'rtnin amollnt of extra f'xpeniliture in 
order to facilitatp n QTeat nolitical ~ ~  'cAse! sni<t'thi;; 
was It good in!'tnnce to shDw that the spirit, in 'Which the ~ 1  were 
neing' administered was not .  .  .  .  . . 

c 2 
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Mr, S, 8atyam1Uti: What else could they have done? 

The. Honourable Sir Muhammad ZafruUah Khan: Surely ,the Honour-
able Member does not want me to indicate to the railwa.ys what they 
could have failed to do on such an occasion. . 

Mr. S. Satyamurti: Then, why take credit for it? 

The Honourable Sir .Kuhammad Zafrullah Khan: I am not taking 
credit for it in the sense that it was something exh-aordinary. It was the 
duty of the railways to do all that they have done, and I hope tliat.on 
similar occasions they will continue to do the same; what I am trymg 
to do is to point out' that the discredit that the Honourable Member has 
tried to attach to them does not attach to them .  .  .  .  . ' 

Mr. X. Santhanam: As I undel'Stood the position; Mr. Sri· Prakasa's 
point was ..... 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has not got much time now. 

The Honourable Sir Kuhammad. Zafrullah Khan: Another mattet', 
~  details of which were referred to,  was the question of the treat.ment 
of third class passengers and the question of providing facilities and 
amenities for them. Now, Sir, being ignorant at this stage whether this 
question is likely to be taken up in a specific manner at It' later stage 
during the discussion or not, I am rather in a difficulty. I shall, there· 
fore, at this stage content myself with making a few general observations 
on this matter. If the question is raised subsequently, it will be more 
adequately discussed. Prof. Banga said that there had been verv littTe 
improvement in respect of a matter he had mentioned last year, namely, 
the cleaning out of third class latrines during the early hours of the 
morning. I am not in a position to be able to describe the degree of 
improyement in this respect over all flections of Indian railways, but 1 
am able to tell him that at least with regard to one railway. I have been 
informed that special arrangements have been made to clean t,he lavatorie,. 
of all classes of carriages on running trains during the early hours of the 
morning. A fixed programme has been issued for attention to lavatories 
at st-ations where t.he halt of the train and the station facilities permit 
of it, and this was the result of a suggestion made to different railways 
that they might draw lip a sort of programme so that the lavatories should 
he cleaned out, say, between 4 A.M. and 7 A.M. It if; possible that on 
sections with which Prof. Banga is more familiar than I am, the im-
provement has not been so· great, but I assure him that the matter 'wilT 
continue to be pressed upon the attention of the Agents. It. is possible 
for all systems to adopt the method which this svstemnas adopted, T 
understand, with ver.v good results . 

Mr. President (The Honourable Sir Abdul' RAhim): The Honourable 
Member hilR goot onlv two minutes more. 

The Honourable Sir Muhammad Zafrullah Xhan: Sir, I mav sav. 
before T sit down, that I have had reports sent up to me bv the different 
railVl"flY systems pointing out whAt improvement has been' ~  wit,h 
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t'egard to these matters. and though I find ~  on some railways in res-
pect of certain matters there .has ~  more ~  than upon other 
railways, every onp, of them IS paymg attentIon to these matters. I have 
:got details here which will ~  ~  Members that Bll: those 
who are responsible for the runnmg of our raIlways fire ~  conSCIOUS ~  
their respoD!!ibility in this matter, and a good deal of Improvement. IS 
being made in this respect. 

Then, special reference has been made to the new design of the third 
class coach, which was inspected by some Honourable Members last year 
at Delhi, and inquiries were made whether such, coaches were going to 
be built or not. I have stated, during the general discussion,. that it bas 
been decided that during the next financial year a. certain number of 
coaches will be built to this design, and it might ;be possible to start 
running them on some lines, but wholesale repla.cements cannot be ex-
pected within a Io1hort time. Replacements must be gradual. In the 
meantime, certain improved features taken from that design or from other 
suggestions, e.g., bigger latrine accommodation, better designed seats 
have already been incorporat-ed into coaches that have been built on some 
systems recently. 

:Hr. President (The Honourable Sir Abdur Rahim): The question is: 

«That the dema,nd uudf'r the head 'Railway Hoard' he reduced"'by 1th. 100." 

The motion was negatived. 

llr. President (The Honourable Sir Abdur Rahim): Will the Hon-
.curable ~I , Sir Leslie Hudson. begin his speech now? 

Sir LeSlie Hudion (Bombay: European): It will be more convenient 
for me to start in the afternoon, Sir. 

The Assembly then adjourned for Lunch till Half Past Two of the 
{']Of'k. 

The Assembly re-assembled. after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Contl'Ol of Expenditure. 

Sir Leslie Rudson: Sir, I beg to move: 

'''That the demand under the head 'R.'lilway Board' be reduced by Re. 1." 

~1  Deputy P ~ , during the discussion on railway matters, last 
Jear, we drew attentIOn to the need for a thorough overhaul of ra.ilwav 

~  We did so, not merely because of the importance of balancing 
the raIlway budget, but because we felt convinced that t{lset up the pro-
posed new Statutor:r Railway Authority, before the whole position had 
been carefully exammed, would be a profound mistake. ' .. , 

\Ve remain of the same opinion today. 

. It is common ~  that the railways should be rllli on business prin-
CIples, due rega,rd belllg had to the interests of agriculture, industry, com-
merce and the general public. \Vell, Sir, every Member of this House, 
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with businessexperienQe, knows"that the foundaiion()£ financial Jirosperity 
lies in a proper control of ~  The basis of any such control must 
be sound "costing" and careful budgeting. 

Since the dav!;; of the Acworth COlrunittee, the Government of India 
have certainly ~  a good deal to improve the methods of keeping railway 
accountil. Goverrunent have also,--during lihe last three or four years 
at least,-endeavoured to ~  the system of railway audit as a step 
towards the better control of railw!.y expenditure. But, despite the efforts. 
made in this direction, And despite thespee1I;LI efforts of Illy Honourable' 
friend, Sir RaghuvendraRau, we on these benches lee I thllt we ean by nOo 
meaDs rest content with past uclrievements, however good. We are, for 
eXUlnple, far from satisfied that the 'system of costing in all depa.rtments-
and on all railways is as yet as efficient as it should be. 

We suggest that here is a case for a thorougl1 enquiry Into the systems. 
of cost ~  in use on the various railways. In our view, the time 
so occupied would bE' well spent. If full value is to be obtained from any 
expenditure, however slllall, accurate costing is not merei:,- of vital, but of 
first, importance. 

In this conneCtion, it may be pertinent to mention that, whereas the 
s.vstern of cost accounting to be introduced is clearly a matter 
for an accountant who has specialised in this particular form of accountancy, 
the actual preliminary investigation we have in mind is a matter for the 
Finance Department. We should like, for instance, to feel tbat', so far-
as possible, the best and most uniform system available is in force, not 
merely on those_ railways directly managed by GoverDIIlellt, but on: all 
railways. \Yhen T say" uniform", of course I do not suggest'that a system 
that suits one Department of railway management will of necessit:,-suit all 
others, but at least we should Jike to feel that a similar system is adopted 
for the same department on e,'e1'Y railway. 

But, Sir, the most perfect costing Systelll in the world is valueless if a 
proper use is not made of the ·iniocmation that it yieldl:l. That brings me 
to my main theme, namely, whether the control of railway expenditure, 
either on capital or current account, is all that it might be. Above a.ll. as 
things are at present, we cannot feel certain that at some time in the future 
we shall not see a repetition of what happened between 1924 and 1934. 
In the first half of that decade the Government of India acquiesced in-
if it did not actually encourage-an unwise addition tormlwsy-expendi1;ure 
both on capital and on revenue account. The enormous addition to the 
capital at charge during theBe years has seriously effected the railways in 
three ways: 

(1) It has increased the burden of debt for which the railways have 
had to _ assume responsibility and the service of which they 
must find the money to meet. 

(2) The Rs. 150 crores added to the capital at charge during this: 
period was for the most part raised at very high rates of 
interest. so that today the railways, even though they have 
the advantage of the interest on their loans being averaged at 
current rates, still have to pay more than they can afford to 
pay on a large slice of their capital. -
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No small proportion of the capital expenditure from 1924 to 1929 
has proved to be wasteful expenditure, and, so, far from leading 
to an increase in annual railway earnings, it has actually 
proved an annual burden. 

The five years of adding to railway indebtedness were followed by five 
years of equally drastic, and, in some cases, unsound economies. Renewals 
and maintena.nce of locomotives and rolling st,ock hM-e been drastically cut. 
For .example, locomotive expenditure which, in 1929-30, was Rs. 21'fm 
crores fell to Rs. 17'32 crores in 1933-34. Again, \vagon expenditure which. 
in 1929-30, cost Rs. 10'63 crores fell to Rs. ~ crores in 1933-34. Owing 
to slight changes in the method of allocation of expenditure, 'these figures 
may not be strictly comparable, but they are a clear it;ldication of the trend. 

This policy, sooner or lat.er, is bound to result in the ~ S being forced 
to accelerate their renewal programme, as necessary renewals become 
urgent, and can be no longer postponed. 

In other words, a viciouH circle is set up, and already there are indi-
cations that, as we move out of the period of drastic economy so we move 
into a period of rising expenditure. If-and it cannot be dismissed as im-
probable-short term mone:,' rates were to rise, the railwnys would again 
be embarking on larger expenditure at the very tUlle when, under a more 
sound policy, they would be exercising caution. 

This past policy of increasing expenditure in good times and curtailing 
expenditure in periods of bad trade damages the railwa:vs and still more 
trade and industry in another ,,'ay. Abrupt curtailment of expenditure 
accent yates the difficulties of trade and industry with consequent effects 
on employment. and thus, at the very time when railways most need to 
nurse trade and industr:v to safeguard their own falling revenues, ~  by 
their own action, contribute to make matters worse all round. 

Consequently, their revenues decline st-eeply. and i.ndustryall·'over the 
country suffers. 

The subject is a wide one and admittedly bristles with difficulties, and 
I do not want to take up too much of Honourable :.\Iemher's time by goina 
more ~  into it. .  " 

. But, speaking ve1':'" broadly, I suggest that the right policy for the rail-
W3YS to pursue is : ' 

(1) in good times-to build up reseryes from surplus revenues. 

(2) in, bad times-to draw flx>m reserves to maintain so far as may 
be possible an eyen level of expenditure. 

If that general policy il'; to be pursued, it follows that very careful 
budgeting over extended' periods is urgently necessary. . 

. It. is .commonly. supposed thai in ~  budgeting all that is required 
IS to 1I ~1  that estImates of revenue and expenditure should be as accurate 
as pOSSIble, and that receipts and payments should balance. 

I am afraid, however, that some of us, eyen i: we were satisfied on 
these points-which we are <:ert,ainly not-would still look for something 
much more to be d{'ne. 
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It is by no means merely a question of receipts and payments. Such 
simple calculations are quite inadequate where commercial concerns are 
interested-and the railway" are most certainlv it commercial concern, by 
far the largest in fact in In:dia. .. 

The first essential in our new is to insist that, so· far as possible, each 
department in all the State Railways should prepare its budget under a 
uniform procedure. Are Government satisfied that this is the case today? 
What we want is firm, but elastic control. In some cases, no doubt, the 
procedure laid down may be sound; but, surely, Honourable Meinbers of 
this House cannot be satisfied nnt,il they know that the procedure for the 
control of revenue expenditure no less than for capital expenditure is as 
perfect as human ingenuity can make it. Of course, where calculations 
are effected, or may be effected, by traffic and other ~ , 

for example, a strike-estimates of probable expenditure can be little more 
than intelligent guesswork. But-it is an import.ant "but "-budget proce-
dure should provide that where the forecast, of traffic has proved too 
optimistic, efforts to make the corresponding savings should be instituted 
at the earliest stage possible and the Railway Agents should be given a 
freer hand than they are at present to t.ake the necessary action. 

Budget procedure, then, in our views, is important, and, as in the 
case of cost-accounting, so here we should welcome an assurance from the 
Government t{) the effect that t,his Inatt.er is one that will engage their 
early attention in the light of any viewt; t.hat may be expressed by the 
Wedgwood Committee in this connection. 

Sir, I move. 

lIr. Deputy President pIr. Akhil Chandra Datta): Cut motion moved: 

" That the dena!ld 'lnder the head • Railway Board' be reduced by Re. 1." 

lIr. B. DaB: Sir, it is a pleasure to find that after 12 years of rake's 
{lrogress of raih,'a,v finance, my friends of the European Group and we on 
this side of the Housp, are of the same opinion that there 8hould be stricter 
control in the financial management of our railways. I listened with grea.t 
att,ention t{) the ;;peech of my Honourable friend, the Leader of the 
European Group. He reiternted some of the demands he made on the floor 
of this House la,,:t ~ , and thert; were certain new suggestions this year. 
He cOJ1Yeniently forgot that in ]927-28 the Government of India imported 
an expert Accountant called Sir Arthur Dickinson, and I thInk he went into 
the whole problem of costing, although his report was shelved by the 
Railway Board. The ~  result was the separation of railway audit from 
the railway accounts which my old friend, Mr. K. C. Neogy, and myself 
all along opposed and which I 8till oppose. The House should recollect 
,,:ho led the Government of India by the nose i.n the matter of over-
capitalisation. Sir, my Honourable friend, Sir Leslie Hudson, may re-
coIled the Bengal Chamber of Commerce insisting on t,he Government of 
Tllclia in 1 £1'23 that there should -be more capital expenditure. Let me 
quote a passage from the speech of Sir Alfred Mond in the House of Com-
mons bearing ,)11 this very point. He ;::aid: 

.. 'Vbl'n I was Chairman of the Cabinet Unemployment Committl!e, a scheme was put 
forward and was nnner consideration, bv which. bv the use of thp, Indian Government 
credit ~ 1 hy OllJ" o"'n, we 'conld obtain orders ~ the Indian railway 
prograllln.(·. ,. 
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That was the genesis of the problem, and t::lir Charles Innes ~~  Innes 
<IS he then was), when he attended the Imperial Conference in 1923, w-as 
forced to accept the position that the Government should have a hectic 
railway progral1lme. Before that, the country suffered on account of the 
financial policy of Sir Malcolm Hailey, the then Finance Member. Indian 
commerce and industry was then put to great strain, and we know what 
effect the ratio had. It went up to 1/8 and ~  4d. and the Government, 
i.u the daw of Sir Basil Blackett, had to take infinite troubles to stabilise 
th!:' ~  Yet the Hailwa\" Board, backed by the European Chambers 
of C ~  and Lord ~ ~~ , launched their capitalisation programme 
all over India. I hay!:' had the pleasure or misfortune of having worked 
with three Chief Commissivners of Railways and three Financial Com-
l1Iissioners of Hailways during the 1.t ~ of my existence on the floor 
of this House. J hay!:' seen HiI' Clement Hindley who was called His 
Haughty Highness Sir (;Iement Hindley. \\"e saw Sir Austin Hadow who 
was a little quieter. Now, we have the smiling Sir Gathrie Russell who 
ha,; ~ temerity than his two pred!:'cessors and who pays a compliment 
in his buclget spe!:'ch, left hand!:'d or right hallded, I do not know, to my 
Honourable friend. Sir Haghtlvendra Rau. T have seen George Sims who 
followed II heetil:, frantic financial policy dictated by Whitehall and 
launched the prugramllle of Sir Clement Hindley fOJ" over-capitalisation. 
I ask Members of this House to look into the graph of the new construction 
programrne that is given on page 16 of the Explanatory Memorandum, 
1937-38. how 50 crares were spent in new construction in the years 1927-
28-29. Then, I met Sir Alan Parsons with whom I was very friendly. 
'Sir Alan Parsons was a man to whom a crore of rupees was nothing, as a. 
rupee is tll me. (Laught.er.) Then, an agi.tation started-not that we. 
were silent; all the time we pressed that there should be stricter economy 
:and no over-capitalization, no extra capital expenditure, but, alas, nobody 
then listened! Then came my Honourable friend, Sir Raghavendra Rau, 
a ~  of the principle of strict economy-an ex-budget officer, and 
1 take this opportunity of acknowledging on the floor of this House the 
'great financial control that he brought in (Hear, hear), that he had to 
'bring in, because the eeonomic depression set in, and he then applied· 
his financial mind; probably, being an Indian-born, he had the Indian 
outlook and not the outlook of Sir Alfred ~  or Sir Alan Parsons. 

Sir, my Honourable friend, Sir Leslie Hudson, has alluded to pro-
'blems of over-capita.Jization. I would like some dav to hear from some 
of my friends from the Eurc,p!:'an Group their views ~  the mad-electrifica-
tion schemes of certain railways, about the money wasted on the re-
modelling of stati.ons, ete. Of'colIfse, large orders 'were placed with the 
English manufacturers. Even the Tata Power House could not supply 
electricity to the G. 1. P., heca use t.he Government of India dictated as 
they were by Whitehall, wanted that orders should be placed with English 
. manufacturers , and then a Power House was built at, Kalyan, and we 
know with what result. Sir. now my friends talk of over-capitalization. 
Of course, we agree there. By all 111e!lnS, stop all capital expendi.ture. 
Even J am opposed to the 30 lakhs that will be spent on those two tiny 
railways as alternate lines on the N. \V. R. in the Sind Province. The 
country does not demand this expenditure and I would ask my Honourable 
:friend, the Railway Member, to apply the freshness of his mind as a 
public man to examine in detail all the new projects constructed since 
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19"24. Sir, we all know of those \'al;OI1S new construction projects. Which 
new line has paid 5, 6 or 7 per cent. as we had been led to believe they 
would? Probably my Honourable friend, t.he Railwav Member, will tum 
to his experts; there are enough experts in the ~  Board and they 
will draw Ollt new schemes anv day and wi.!l sav that such and such schemes 
will pay 5 or 6 or 7 per cent.: and, in the end': those will all turn out to be 
losses! 

Sir, ~ U, while speaking this morning, p_oillted out that railways should 
be a national industry. but, Sir, the Indian railways are not a nati()nal 
industr:,', ~  cannot be, as the Railway Administration will never see 
to the development and mannfacture of railway appliances in India. Had 
it done that, when the lean davs came, the return to the Finance Membe1'-
when he had to beg, borrow ~  steal through income-tax and other ways-
would have been in shape of improved taxes and it would have benefit.ed 
the cGUlltr,v. Sir, the Raven Committee's Report went into the mis-
management of t,he different railway workshops, hut what happened? The 
very Agents concerned became Members of the Railway Board, and none 
of them want.ed that fheir railway workshops should be abolished. So all 
those railway workshops, whether at Jamalpur or at Ajmer, etc., now 
exist. they carry on there at a rake's progress.-and so how can the rail-
way finances improve? Then, Sir, the Government of India purchased 
the Peninsular Locomotive Company at Jamshedpur. We were assured 
on the floor of the House, in reply to the speech of the late Pandit 1\fotilal 
Nehru,-who spoke as the Leader of the Opposition,-that Goyernment 
would manufacture locomotives, but they 11ave made no experiments, and 
, ~  will not make any, because my Honourable friend, the Railway Mom-
ber. lmows that he will have to carry out the dictates of Whitehall and 
the latter will not permit India ~ manufacture railway locomotives or 
other railway appliances. 

My Honourable friend. the Railway Member, pulled the leg of my 
friend. MI'. Sri Prakasa, that there were no poIiticalideas behind the 
management and control of the railways. I wish my Honourable friend 
had carried his mind back to that report of Brigadier Hammond which, I 
daresa" he analvsed and studied while he attended the Round Table Con-

~ and ~ .T. P. C. meetings, regarding the establishment of a 
S , I ~  Railway Authority. Anybody reading t.hat report will under-
stand that. it. is full of politics, it is written in the strain of British politics. 
For the preservation of the British political colour, the Indiam: are to be-
excluded from the Railway Board, and the Statutory Railway Authority 
if; going to be created, and my Honourable friend knows it that even if he 
becomes the Railwav Minister in the future Federal Assemblv, he would 
have ~  little control over the Railway Administration, ~ in fact the 
House will have even the present control. That is the misfortune of the 
format,ion of the Statutorv Railwav Authority to which mv Honourable 
fri"nd. the T~  of the Rmopean '(}ro\1p, suggested that ~ should hand 
over the f1dministratioll of the railwavs as n R()Und commercial concern. 
M" Honollrnble friend, Sir Raghavendra Ran, has tabled a Resolution for-
writing off Rs. fi2 crores,-HS if that. money was such a trifling affair that 
we ('ollld mnkc an eas:" present of it to the exploiters who have built up 
their fortunes upon the exploitRtion of the Indian railways. (Hear, bear.) 
Sil', if you Wfll1t ~  if lmyhocl:v in this ROllse wants economy, we· 
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lire with them, but this ]{ind of writing down cllpital is preposterous-SO 
crores of 'the people's money, which would have gone towards the develop-
ment of village industries! ),1." HOl1ourablefriend, Sir Raghavendra Rall, 
wants that to be wiped off, but that will be another tale and we will discuss 
it another day. 

J[r. D.eputy Pruident (:Mr. Akhil Chandra Datta): The Honourable 
Member has got two minutes more. 

)lr. B. Das: Sir. we demanded lIll expert enquiry in the public 
Accounts Committee. That enquiry came after t,,<> years, .but ~  ,Rsil«'ay 
Board had in the meanwhile created the ~  of two bogeys-the 
road-rail competition and ticketless trayel. These bogeys will be discussed 
in detail on another day, but these new stunts have not so far conyinced the 
people that the railways are meeting with competition and' that there is no 
mismanagement and no mal-administtation. Next .'·ear, they will probably 
raise a new boge."-that of bullock-cart competition! j' would suggest one 
remedy. I would agree with my friend, Prof. Ranga, who said, "Scrap 
the Railway Board", not scrap the whole thing, but haye a complete new 
spt of personnel, and I am speHking subject to my limitations that Ly 
another year this House will have no say over the Statutory Railway Autho-

~  un ~  we the Congressmen do something to the Gov'ernment' of India 
:md kick them out beyond the spa. I avail of the occasion in recognizing 
signs of t€merit:v in the speech of Sir Guthrip Russell. Today he recog-
nises that remedic8 do exist and reoolUmends that certain remedies should 
be applied, but whether the rel1ledies will come from the Wedgwood Com-
mittee 01' from the South Afrikander, God alone knows; but, Sir. the 
remedies lie in our hands; any Indian can point out to the Railway Member 
that remedies there do exist, that the oyer-staffing of the extrayagant 
superior services must vanish, that salaries should be reduced (in spit'" of 
~  disagreement here with Prof. Ranga) and business spirit must preyail 
over our railways. I do hope my Honourable friends of the European Gl'OUP' 
will press this motion to a,Yote, and I can assure them that this side of the· 
HOUSE; will join them in voting against the Government. 

Mr. N. 14. Joshi: Mr. Deputy President, the quesuun talseli ~  
~  ~ , Sir Leslie Hudson, on behalf of the European Graul) 
IS of ~ ~  .That. the Indian railways shoulclbe properly 
controlled 111 thell' finance IS as Important tiS the question that the railways 
should have a sound l'olicy. There is no doubt that fot some Years ~  
Indian ~  wasted a good deal of Jlublic money Rnd ~  
the IndIan raIlways. My complaint; is not so much that the rRilwllY'l 
spent mone? ~ undertakings by adding to the capital ~ , b;lt 
my complamt IS that the money was not properly spent; it was not 
~  on ~  which would have brought greater revenues to the Indian 
railways, but It was wasted on undprtakings which were not likely to 
~  the Indian railway1:; ani! bring more revenues. My J{onou;able 
friend, Mr. B. Das, has mentioned some of the items. for example. the 
Power House on the G. 1. P. RailwflY. Similarly, many railway stations 
were remodelled and built on a ~  >;t:de and were 'intended, notfol' 
the general use of all the ri'.ilway passpugers. but for a "<"r." small number 
t)f the first and· second class pURsengers. I am quite sure, yon have seeu, 
Mr. Deputy President, SOIllp of the new railwav stations built, say, 



LEGISLATIVE ASSEMBLY . [23RD FEB. 1\)37. 

. ~  X. M. Joshi.] 

at Lucknow or at Poona. You find that most of the expenditure is incurred 
in bea utifyingand tiring larger comforts to the first and second class 
1,assengers. I ask ;vou to visit once the railway station of Poona, and 
you ,,-ill find that for the sake of a few first and second class passengers 
they have prm'ided so many amenities, while the poor tliird class passell8ers 
are given a shed somewhere outside the Rtation, so that the first and 
second class passengers should not have the contact of the poor third 
class passengers. 

The llono1l1'&ble Sir Muhammad Zafrullah Xb.an: At Poona the third 
class waiting rOOn1 is on the main platform . 

. ; _;'V. JI. Joshi: It is not. The third class waiting room is outside 
the station. }Iy complaint is that t.he money was not properly spent; 
it, "-[ls'tfasted. I am quite at one with the general statement of my 
friend, Sir Leslie Hudson, that there should be greater control over the 
finances of the railways, but I am not quite satisfied with the kind of 
control that he has suggested. 'Yhat thE: railways require at present is 
not merely internal control, but that the control should be independent. 
The Indian railways are not properly controlled by our Finance Depart-
ment. \Ve have a Financial Commissioner who unfortunately is made 
a· )Iember of the Railway Board. I feel that the first step for the proper 
control of the finances of the Indian railways is to secure the independence 
of the Financial Commissioner from the Railwav Board. I have no doubt 
that the Financial CommiE<sioner may have ~  facilities to approach the 
Honourable the Finance Member, but I feel that the arrangement is not 
quite satisfactory. H the Railway Board wants the assistance of a man 
who knows something of finance, let that man be a separate man; but 
if there is to be a control of tht' Government of India and of the Finance 
Department, that control  should be by an independent person. Unfor-

~ , the Financial Commissioner has a dual capacity. He is 
supposed to be the watch-dog of the Finance Department, and. at the 
same time, he is placed under the Chief Commissioner of Railways. 

JIr. B. Da.: No. 

llr. N. M. ~  He is a Member of the Railwav Board, and, to 
that extent, he is under the Chief Commissioner of ~  I, therefore, 
suggest that the Financial Commissioner, or whoever is the re-prec;entative 
of the Finance Department, shoulO be entirely independent of the Rail-
Way Board. Then, Sir, tbe Indian Railways will not bt' properl" control-
led in their finances unless the control of the Legislature is also increased. 
At present, the control of the Legislature is exercised through the debates 
in the Legislature which, as we all know, is not quite n satisfactory 
method. According to the practice which we havt' been follm,;ing, there 
is not much of financial control through the T,egislature in the open 
disCUSf.:ion ht're. The control of tht' Lt'gislaturt' is t'xercist'd through the 
Stl\nding Finr.1we C()mmittee for Rail;wavs a,nd the Public Accounts 
CommiHee. ~  own impression is that the control exercised on bt'half of 
the Leqi>llaturt' bv thest' two Committt'es is not Ratisfacforv. I feel that 
t.he Standing ~  C'ommittet' for Railways should give Qreater 
attt'ntion to the control of the railway nnanct' "'hich it is entrusted to 
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do by the Legislature. 1 have got here three or four reports of the 
Standing Finance Committee for Railways, and, if you go through them, 
you will find that the Committee has not exercised proper control. The 
reports are not only meagre, but very unintelligible, and you will not 
be satisfied that the Committee has exercised proper control. I do not 
know whose fault it is--whether of the members or of the Chairman.-
but I feel that the Railway Finance C ~  should give greater 
attention to the control of the railway finance on behalf of the Legislature 
and on behalf of the people of this country. In any case, I would like 
the Standing Finance Committee for Railways to give more intelligible 
reports to the Legislature in the future. Then, Sir, my impression is 
the same as regards the work of the Public Aocounts Committee. Yeai' 
after year, the general control exercised by the Public Accounts Com-
mitte is becoming, in my humble judgme!lt. less and less strict. I would 
like, therefore, the Public Accounts Committee also to exercise its control 
in a much more strict manner than it has done so far. 

Then, Sir, t,here is one point in which I do not agree with my Honour-
able friend, Sir Leslie Hudson. He suggested that, for the proper control 
of the raihYay finance, the Agents should have greater freedom. :My own 
view is that the Agents today exercise greater freedom than is good 
either for them or for the finance of this country. I feel that the control 
'exercised over the Agents should be much greater. The Agents are ill 
man;\' cases permitted to make purchases as they like. They have largt' 
sums at their disposal to be spent at their discretion, and the Railway 
Board generally follows the policy of what is called "trusting the man 
on the spot". I think it is a wrong policy. The Indian railways belong 
to thp Indian people, and, if the control is to be exercised, it must b,," 
exercised from the centre. I am not one of those people who ~ that 
no discretion should be left to the man who is actually doing the work_ 
but there must be a proper balance between what I may call ~I

lisation and centralisation. My own feeling is that at present there i" 
much less centralisation than is necessary for the better management 
of the Indian railwavs. I hope the Government of India will consider the-
question of proper d'ontrol of -the finances of the Indian railways and find 
out a proper machinery for the exercise of that control. 

Kr. K. Santhanam: Mr. Deputy President, there will be no two-

3 P.M. 
opinions regarding the need for stricter control over the 
expenditure on the railways, but the real trouble comes when 

we try to find out what this control means. My feeling is that, in tIlE' 
last analysis, there will be no real control unless there is real rpspon-
sibility. , Bureaucratic control often leads to more and more highly paid 
johs, such as more auditors, and the result is generally nil But if the-
railways become responsible. if thosp in charge of the railways become 
truly responsible to a popular House, then the control will come about 
automatically, because there alP, numerous organizations to find out wheft:' 
the railway accounts are at fault. and. in such cases, the Member ill 
charge' of the Railways will be asked to account to this House for thosf' 
faults. Thp Leader of the European Group suggested that for ren1 
control, you want accounting over a longer period than one year. That 
is quite true, but rnE're accounting for longer periods will not do unless 
the railways have a plan, say a five veal' or a ten year plan and sho"-
for every year to what extent they have fulfilled the plan. Fnlefls YOII-
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,approach the matter in this way. there will be no real controL It is 
,because they have no pIau "'hatsoever that they exist from ~  to 
:vear, they simply want to show either II little' surplus here ora slUall 
,deficit there. There is no' real control whatsoever. It is only when 
YOII have a large term plan and every year the :Member in charge of 
. the Department is called upon to show ho\\' far he has conformed ,to 
that plan, and, if he has failed, "'hy he has. it' is only wben you proceed 
along those lines, that you will have some sort' of control over this 
expe.nditure. 

Again, Sir; I agree with my Honourable friend, Mr. Das, that much 
; ~  capital expenditllre bas been ~ 1  I ~  ho:,' sixty la.khs 
. :1t seYenty lakhs, or even erores are ;;.pent 111 relllodelhng statlOns. All that 
in a countrv like India is sheer \vaste. At the same t.ime, there are 
useful wa:v;;' of sl,ending money which have not been availed of. I am 
'afraid. the Indian railways have not contributed to help India out of 
,the depression. 'They could have spent a lot of capital expenditure at 
thi!> time when money has been so cheap, in order to prellare the way 
,for larger revenues in the future, In fact. they should have made. 
preparation to manufacture everything in this country which is being 
bought from abroad. Such expenditure should not be treated purely as 
capital  expenditure. It is ~  expenditure ,,·hich will develop the skill 
of the people in this country and which skill cannot be accounted for in 
terms of rupees. anna!; and pies. \Ye want to develop nIl kinds of skill 
'in a country like ours which is yet in the infant stage of industrialisation. 
In Indin. enough is not being spent on seientific and engineering deve-
'Iopment. and this skill if developed propPl'ly will be a great asset to the 
railways in the future. I think this element is not being taken into 
account by those who are iri charge of the railways. T, therefore, submit 
that attempts should bp made to manufacture locomotives and otber 

~ things in this country: similarly,  some attempt should also be made to 
develop the efficiency of labour and also the higher engineering skill in 
this country, because the railways would thereby profit in the future. 
''In such a lal'gp concprn as the Indian railways, a few crores of deficit 
or surplus are of no significance. In fact, while many countries in the 
'West are preparing for deficits on a huge astronomical scale, T do not 
see why, in this countrv, we should be  afraid of a few crores of deficit. 
All ~  mattt'rs is whether this deficit is incurred for productive and 
prorer expenditure or by sheer waste. If we spend it in such a way 
,thlt the future generations may lean a happ;\", comfortahle and contented 
life, '\"e do not mind the deficits. :\fanv crores of deficits the railwavs 
can afford to bear, but all that wp ~  to is that these deficits ate 
inclllTed on account of most lavish expenditure on salaries of officers. 
During the recent provincial elections,· the Congress put forward the 
programme that no one in this countr:v should draw a salary of more 
than Rs. 500 (I month. It may lw that ,ware not :vet in a position to 
enforce it today, but some time or other, we hore to enforce it. and I 
think it is time that the Railway Board lines up and thinks of comforming 
to this standard to some extent. Probably, it may be that during the 
transition period, wp shall have to pay not more than Rs.",OOO a month . 
. but ultimat.ely it is abEGlutely inexcuf;uble to pay anyone in this country 
. more than Rs. ;)00, and I wonder jf the European Grollp will agree to 
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this restriction in the salaries. )fere accounting leads us nowhere. 
Accounting fot a. ~ purpose will go a great deal, but ihereit stops. 

I have two suggestions to make. to the HonQlJrable Member in charge 
of this Department which he may find useful. I find in the speech of 
the Railway Member a reference to passenger miles, increase and decrease. 
I w,mt also a statement about the passenger miles lost. I would explain 
~  point this way. Every first class compartment goes so many miles, 
and if it has been full.v occupied, so. many passenger miles would have 
been 1lsed. But actually only ~  many first class passengers travel and 
.,,0 ~  miles are utilised in this way. What is the passenger mile 
which has been lost for each class of passengers in the railways, for the 
first, second, intermediate, and the third classes. I think, if careful 
accounting ~  made, we will find thatprpbably eighty per cent. of first 
cla>,g has been lost, say ,")0 per cent. of second class, ·possibly much 
less in the case of intermediate class. In the case of third class, we 
have perhaps earned Illore passenger miles than there is accommodation, 
that is to ~ , by overcrowding during fairs and festivals, you get more 
than !OO per cent. for third class. Such an investigation would lead 
one to the conclusion that there is no justification whatsoever for main-
taining the first· class in this country. I think, i1 the first class is abolished, 
1l(,t only the railwa:v, but the whole Government will gain a great deal, 
hecause first class allowances could be substituted hv second class allow-
ancE'S, and We will get a lot of saving throughout the country, and even 
Provincial Goyernments will be very t,hankful to the railwav authorities 
fQr lifting from their heads II great deal of their burden. . 

Then, there is thE' question of railway paf'ses. Perhaps it may be 
all right tn is;;l1E' railway passE's to the railway servants to some extent, 
bnt I would like to know whether this is brought into accounting. I 
should like to know if railway passel> are entered in the accounts, so 
that we know for each year how much monev has been spent by the 

~  on free passes. From the aCCOl\nts, as presented to the House 
now, I am not able to find out how much was spent last year. I do not 
know \vhether these freE' passes are merely treated as papers having no 
value or whether the railway fares which are represented bv these passes 
are entered in the railway accounts. 

An JlOBOurable Member: What about saloons ~ 

lIr. X. Santhanam: I want all that to be treated as e:Apenditure 
and brought into the account on the credit side and the debit side. 
Being a new Member of the Assembly, I do not know whether all these 
firE' brought into the accounts. . 

Finally, I will end as I began, that it is the purpose that is important, 
secondl:\', the plan, and, thirdly, there is the accounting. Mere account-
ing without the other two is of little use. (Applause.) 

Mr. Sri Prakua: Sir, T am in a way sorry that 1 have to trouhle the 
House again. I thought, however, 1 might come tr:, the rescuE' of ·the 
European Group and enable them to find out, a speaker r.fter me so that 
the non-official Eurpoean may not collapse as soon as the official one is 
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collapsing. I shall, in the mean time, regale the House with some 
illustrations of the wast.e that is going on on railways on the one haud, 
when useful items of work are being starved on the other. 

Sir. this morning, I was referring to the proposed air-conditioned first-
class compartments. I feel rat·hel' jealous of thl'nl. because I ~ ~  I 6hall 
neWl' see them. (An Honourable Member: "You will see them all right.") 
Seeing them in the true sense really ml:!ans living and sleeping .in them, 
as was graphically desCl'ibed by the Honourable the Railway Member in 
his speech. S6, merely seeing from out.side will not enable me to live 
and sleep in them. Now. Sir, before we come "to air-conditioned first 
classes, let us con,e to the water-conditioned latrines of t.he third and 
intennediate classes 011 -the East Indian Railway. The RaIlway Member 

~  said that he hoped none of his friends would be reduced to the posi-
tion of having to travel in the intennediate class. But I have ~

been so reduced; and I know what I am talking about. If you lise that 
,-ery necessary part of an intermediate class compartment, you will find 
that when you want a little wat,er and you lift. a little knob at one corner 
expecting some water from the spout in front, you get water splashing 
behind and on either side of you. There are perforated pipes running all 
round. I do not know why that is so, and water comes from all sides and 
you get into a hopeless mess. 

Mr. K. Asaf .Ali (Delhi: General): A shower bath. 

Mr. Sri Prakasa: It is a shower bath not at the top, but at the bottom. 
(Laughter. ) 

Now. Sir. inst€ad of adding air-conditioned first clas8es, if they could 
~  away th'"se 'l.vater-conditioned third class latrines, they would he doing 
some useful work. . ~ 

Then, Sir, another piece of work that the Railway Department h[\;; 
indulged in is a wall outside the Etawah railway '!tat-ion which lU1S shut 
out a very useful dharmashala. For two years and a half. by persistent 
questioning and C'orrespondence, I have been trying to induce the railway 
to demolish ihat wall, but they do not listen. Even the Government of 
the U ~  Provinces, which is n"ot a very sympathetic Government. did listen 
to me, and wrote up to the Agent of the East Indian Railway recommending 
that a gateway should be opened in that wall so t-hat direct aceess might 
be availablE' for ~ from the railway ~  into the dha·rmashala. 
But the railway does not listen. The railway very gladly listens to ~  

polit.ical proposals of Goyerl'ment. My Honourable friend opposite wus 
at pains to read out a long certificate that the Recpption (;onllnitte<> of 
the Faizpur Congress has given to the railways. I do not deny that all 
that the Reception Committee has written is ccwrect and that ,the railway 
deserves our thanks; but 1 do not. see how that certificate d()('s awav ",-itit 
my complaint. namely. that the raihny helps C. 1. D. people .ltld Pro-
\-incial Governments when they are mischieyou<:l,v hent politicall:,'. ~

does not the rai\waylisten 'to the propos> •. l of en'n a Provincial Government 
when it is made in .the interest of ~  ... s. and why doc!> it listen to 
it eagerly when it is making a proposal against, the people? That was Ill;V 
complaint. An<i t,he railways  indulge in useless expendittfre by building 
walls to shut out dharma81talaB from railway yards in-order. to trouble 



THB RAILWAY BUDGET-LlIT 011 DEMANDS. 

passengers. If my friends oppl'site ~  ~  this . wall, prohibit 
passes to C. 1. D. peopl':), charge all Government officeriJ who go into rail-
way stations, ar.d examined the tiekets of al,l ~1 , then they -would 
really be a commercial department of the StRk Not till. they do that, 
can anyone exempt them from the stigma that at,taches to them. namely, 
that they are a political department of Government. 

My Honourable friend, Mr. Santhanam, from this side has already 
spoken of the unnecessary expenditure which is incurred in building large 
railway stations. The whole scheme is parinf 'the imperialism which I 
have already described as public eneruyNo. 1. They build large stations 
at Lucknow and Cawfipore and such central places, in orner to show to 
the world how big aItd great their empire is <trid how big and mighty they 
themselves are, while they neglect all small stations and .refuse to ('on-
struct useful feeder railway lines in the ~ ~  haveuselelis build-
ings in New Delhi, but they will have very bad and inconvenient buildings 
in smaller places. So it is with the railways. They will not build useful 
over bridges at small stations, where the lives of passengers are endangered 
all they cross from one platform to ·the other. They will not give.. any 
eon'V'enienees at these important sm!'lll statidns, but they will encumber'a 
few eentral stations with a lot. of useless rooms, useless paraphemalia'can.d 
otber useless so-called amenities. If'the Indian ·railway system' wantR,1;o 
p,:. popular with the Indian people, it must study the wants, requirements 
and habi'bs of life of the Indian people, and IlHt only. of ~  
who are in the count.ry or a few of our own people who ape foreigri' ways. 
They must study how we live and meet our needs and arrange for our 
comforts. If they do that, than alone can they make themselvp.s' popular; 
If they do nat, do that, they stand eternally condemned. 

I hope, Sir, I have given sufficient time for my friends of the European 
Group to make up their mind and se't up one of their speakers. That was 
my sale purpose in standing. and I havE' fulfilled that purpose. (Laughter.) 

[At this stnge, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

Mr. T. ChapmaD-Jlorttmer (Bengal: European): Sir, I hasten to sa;y 
that I hav':) been drugged to my feet today not because of the remarks ~ 

have fallen from my Honourable friend, Mr. Sri Prakasa, but by t.he 
remarks which fell from the lips of my Honourable friend, Mr. Das, end 
my Honourable friend from Trichinopoly with whose eX(1ellent speech I for 
the most part entirely agree. Mr. Das,-I cannot think how he could ~ 

so rash,-actually suggested, if  I understoOod him correctly, that it was tbe 
Europeans who were mainly responsible for the wicked extravagance of 
Government between the years 1924 and 1929. 

JIr. B. Das: Yes, that was my point. 

)lr. T. Chapman-Jlorttmer: He, further, not only ~  that it 
was the Europeans; but he suggested that it was the Bengal Chamber of 
Commerce I Again I can hardly think why he should make BUch a dread-
ful B ~1 

• 
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'WI. B.Du: It is in <the AcwQl'th C~  report; please read it. 
. . . 

", 'Jlr:T. ~1 1~  Yes, I will come t-o tha·t;.He ~  very 
C I ~  the Acworth Committee's report and from ot-her N1~ , 

,a.nd'he ·said. that ~ Beng&l Chamber of Cotnmeree bad asked for and 
pressed for more expenditMre of' a capital. nature ·onmilwn:v de .. -elbpmOl'lt 
in India. He l'onveniently forgot t.hnt the Bengal Chamber of Commilree 
\'1>1&11 ·notaJone in this ITuriiter. EllBt"y single Indian wit.n,ess.,-l. helieve I 
am , ~  all ·the leading Indil/,n witnesst.>.s preSiled for exactl,v 
the ,mme thlag .. They nH. said that in the past, specially du.ring ,the years 
:<00 tile 1nJl", railw •. YB in In'ia h .. o be6n very much negleoted and that 
capital elapenditure wasurgentlyneoeitfle.l'!V j{ ~ .llailways in this cOlJlntry 
~  ~ SIS the; slt0uld develop, m o.r ~  ttade and ill(lusby 
-.trouW ~  New, tSir, lny HonoUl'able friw4 aom. Trillhinopol:--dcaJt 
·iWith t8atpoint, I .hink, se,effeetively "lw.t I need,llot 40 1~ lll'rB t.h.4n 
,..to say , ~  agr1le :w-ilth· himwh6ll ,he tUIo.ys tb,,"lt merely to .l!tqp 
, , ~  DOsohJJtiiOn. ,)NhRt ~  ",,-ut is ",,-ise planning, ~  

~ IMlAi wisee&pQ'lldit1Be>.,; We ~ ~, U  eyen 
l.in; the best U ,, ~ ~,~ 1 , ~  mistakes 1301Jle-
timllllillio:iake ~  ~ ~~ ~  t.\La,t, ~  ~ I ,  tv have 

~ ~ 1 P 1 , ~  ~~ ,  ~ ~  .<)£ 1 , ~
~  ... d1llW11b{agof.indjrdef'; M-, JfJt __ S!) i wi ~  [thi.t; ~  . 

~ ~ .r" ';'/! I': ~ ~ '" r 

~ , ~  D19tiOh,i'C; ,;,' 
-1{ r: .' • ~ . .' ! _. • ' . :.-. . 

. Sir· ~~  -AM. (Financial.O(j)lllllllssian.el', RailwH,ys): Mr. J:)resi-
dent, wi·th one stnliuiIlSottbat the ~  t.be 1.eader of thH ~  

Group let. fall in the course of his speech, I may say I am heartily in 
~ ,  He said "'-0 aho,Wd not hy any means rest on ollr past 'whieve-

~, now,e.vi\rgood. I , ~  .agree with him, and I hope, in the ,course 
. ~ my ,speech, .you will allow me to show that in some respects at least our 
past achievements have not been altogether bad. Apparently there is some 
misconception in some quart-ers of the House as to the magnitude of the 
eftOTtll mrtdeby 1lhf. raJiJways 'in the past few years to !let their finances 
right: and I would like, if I may, to quote It few figures ~ !how what 
has been done in the past few years towards reduction of expenditure. 
Here I would suggest ~  is best not to take UIe immediately peeced-
~ ~  ~ oompariilGn_ The best is to take the year immediately aft.er 
the depression started, ss.y 1-900-31-aboui six yeal7S ag()--'-and compare the 
1"88u1ts oft6e cunentyear, 1~ , with the re!lult-s that were achieved 
six yeMs ago. It happens that th,s is in some respects a convenien't year 
to take, for the reoe.ipts of that year 'were about the same as are expected 
to be the reeeipts of the current year-t.hey were 95 crores in both years, 
If yeu i"4rJJe' the orGin$ty wor,kil;lg expeJ;l.SeS, excluding depreciation, ,'lou 
will find that they are 5} crores less thi8 ~ than in 1930-31. Our depre-
ciation is about the same: our interest js two crores less, and the final 
result of the year is really about, seven crores better than 1930-31. The 
capital at charge at the end of 1936"3-7 'is expected to bathe sMIle as six 
years earlier. Our. interest chari'es are two crores less because of the fall 
in fhe 'rate of -interest. ,Onr stores balances whioh .were ne8l'ly17 crores 
'in 1 1 ~  'Qt eft;res at the end of 1986-86. 'Ebe .lfulllber of our 

~ ~ ,iff, 'fihe end-of,lt180 B , I ~ ~ ~ 
~~  on ~ , 1,OOO-while, in 1936, it is leSa ,~ .. 'l'.bie 



total number of subordinates in 1930 was 758,000., 'l\t 1~ 1 1  
While on this ~ , I might perhaps r;efer to what my , ~  

friend, the Deputy President, said 0I ~  that the ~~ ~  of ~  
on Indian railways were as ~  as , ~ ,  I?, ~ 
When you consider themllgnitude of tbe system, 1~  a capItiil of nearly 
800 crores, with a length of 32,()()O miles (1 am talking QIlly of the State-
mmed systems), I do not think anybody can very ~ sa.ythat 1,800 
superior officers is far too big a number to control thIs, large system. 
Honourable Members will perhaps say that I should not ,compare the 
current year with 1 0~ 1  Let me compare it, then, with 1924-25. Our 
.·eceipts are five crores less; our ordinary working expensesa;re three cr@res 
less; depreciation is three crores more; interest is seven crores more ;8I!ld 
the net result is 12 crores worse. Now .... 

SirOowasji .Jeh&1l.gir (Bombay City: N ~ U  Urban): Inter-
est is sevel'l crores more now tmRnthen? 

Sir Raghavendra Rau: Interest charges in 19SO-'8'7 ~ ~  ~  
more than in 1924-25, That, as the House very well knows, is due t.o 
t.he very large expenditure till 1930-81 whieh was incurred partly tOl" re-
habilitation of assets which had ·to be ~  up to a ~ state after' 
the war, and partly to, the large ~  of new lines sad improvement 
of existing lines which were asked for by almost everyhody in the country. 
When you blame the Railway Adminristra.tion fOl" not fOl'e8eeing the ~  

that began in 1929-30, I hope you will recognise the effol'ts made by Hail-
way Administra.t.ions to keep capital from growing up afOOr that date, with 
the result that, at the end of 1936-37, the capital at charge is the .same 
as it was five years earlier. This brings ~ to the point raised by 8ir 
Leslie Hudson, that in good times we shQuld keep our expenditure as far 
as possible on the same levelas in bad times. if do not entir-ely a,gree 
with that. policy, because I think it is :a sounoorpolicy to 'Cut our ooat, 
according to our cloth, At the same t,ime, I quite agree with hi.1Tl that in 
good timeR we must huild up reserves which can -b:e drnwn upon in bad 
times, so that there should not be the sanie necessity for ,a ~  

)'eduction of expenditure within a very short period, But it., is a' Iiti1e 
difficult to retain expenditure atabou't the same level wheli your revenlics, 
are liable to fall from 103 to 84crores 'in two ortnree yeaiS. 

My Honourable friend raised two q.uestions in his a.dimirnble speech. 
One was, he wanted a thorough inquiry into'the Q,ystem of oosta.cco\mting,; 
and ,the seoon,d wa.a that he W'Ilataa BOlne assu.ra.&oe tfiatollrb\.ulgetll;rJ 
control is on the whole sabisfa.etory. As r61lfl,l1tt1l oost aoeountling. mas 
HO:Bourable friend, will, I alIi sure, I'OOOgBise that a good bit of OlH" ~

t,ure is not. susceptiblE! to cost ~ inf!Jtance; -ex,pendlmire' ()ft 
staff which is more than half our expenditure: but there is something that 
correspoI).ds, to cost ficcolmtillg on that side. and that is, job analysis, vi.e., 
to ~ ,  tbework turned'ottt by ~ Iilember' or'" the-~ .sda ,1;ee" 
whethm-that justifies the' re'lieritiOnof the ntrm,Het-,of'sttt'lFt¥iRt: ~  jim' 
at ,present. ,Ai; reg$rds stores 1 ~  il) <>'itt ~ 6'di!ioopir 'and' ,D',f 
regards the work uncret'titken in'sueh of'our')1ndtJflttmfigs':a't;! ~  S 1 ~ ~  

oIeost aceO'1lTitlng; like the T!\tmlltgat, "!'ot:blibpll, r ~ rutH flfM 
we h'/lvea system6f coB't,lcCou'rltlng and'tlHttwe ~ ~  n'in){e 
it liEf scientific 88 ptj8gy1ile';' - . '. ~ ,. ' 
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The· second instance he referred to was of control of our expenditure 
through the means of the budget. Well, Sir, I quite agree with him that 
we should have a strict system ()f budgetary control of expenditure, and 
that the 'control should not only be firm, but elastic. I also agree ",-ith 
him that if our forecasted receipts are not optimistic, the expenditure 
should also be cut down at the earliest possible opportunity. I think my 
Honourable friend will be interested in the figures I gave in my last review 
of the Appropriation Accounts. The budget estimates that we make of 
expenditure represent a large reduction from t,he estimates made by the 
Railway Administrations themselves. Taking the last yeat" 1935-36, the 
railways estimated an expenditure of 521 crores; we cut it down to 51 
crores 15 lakhs, and the actual expenditure was 50l crores. There is n 
system in the Railway Board by which monthly receipts and expenditure 
~  checked, and the earliest steps are taken to see that whenever receipts 
fall short rA expectations, the grants placed at the disposal of spending 
uuthorities are re-considered and all attempts are made to reduce expen-
diture as far as possible. 

I next come to my friend, Mr. B. Das, in whom I saw a visible conflict. 
between his desire to spare my feelings and his desire to attack Government 
at large. (Laughter.) I am thankful to him for the kind things hesaid of 
me, but may I say that, as usual, he ranged over the whole field of railway 
expenditure and saw nothing good. He even objected to our wanting to 
spend money on the construction of certain lines in Sind. But, Sir, at the 
same time, I wonder what he himself would say or. other Honourable 
Members. would say, if we refused to spend small sums of money in order 
to cssist the agriculturists in Sind to market their produce. Our desire 
not to increase the capital expenditure on railways should not go so far 
as to· prevent anything being undertaken, however remunerative or how-
ever wise in the interests of the railways and of the public in general it is. 

I next turn to my friend, Mr. Joshi. The only point I wish to refer 
to in his speech is that he somewhat misunderstood the functions of the 
Financial Commissioner in the Railway Board. Speaking from my' ex-
perience in the Railway Board for the last few years, I should say that 
control of expenditure from within the Railway Board is really more 
effective than. control from an authority quite outside the Railway Board, 
because, under the present system, the Financial Commissioner has access 
to all the proposals as they arise; he has every opportunity to press his' 
views on the Chief Commissioner and other Members of the Railway Board. 
and if he fails to convince them, he has a right of access to the Honourable 
the Railway Member, which is a very valuable right, before he exercises his 
final right of access to the Honourable the .Finance Member. 

I now turn to the speech of my Honourable friend· from Trichinopoly, 
Mr.Santhanam, whom, if I may, I should like to.congratulate on his maiden 
speech. He pressed, as his colleagues on th,e Opposjtion Benches have 
pressed on us, the necessity of more capital expenditure,. of cour$€ in 
wiser directions than has been· the case. in the past. He sai. that we should 
not be afraid of sfew crores of deficits in railways if by thoRe means rail-
ways can increase the skill and the mariufacturingabilityof the country. 
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Sir I am quite at one with my friends opposite in ~  desire ~  India.n 
ind'ustries should develop, but is it not making. the railways ~ mstrument 
of political action if we are to try to D;lake ~  responsIble for all 
developmental expenditure in this country, and, If we do that:-I aX? ~, 
my Honourable friends will recognise, we should not blame railways if theIr 
deficits grow from bad to worse. 

Finally, Sir, my Honourable friend, Mr. Sri Prakasa, who threw him-
self into the breach with such gallant valour to rescue the ~ Group 
Ilnd the House from the debate collapsing suddenly, talked of aIr-condI-
tioning, and he said that he was jealous of the first arid second . class 
passengers. I suppose he was .  .  .  .  . 

Mr. Sri Prakasa: Not second, I fear I ~  travel second sometimes. 

Sir Raghavendra Rall: ~I suppose,-as he said this morning 
-he was jealous of their catching pneumonia. Well, Sir, it is only an 
t,xperiment, and unless it is a ·success financially, as the L~  the 
Railway Member has said clearly both in this House and in the other, un-. 
lesR it is a success financially, it·will not be continued. 

Mr. Sri Prakasa: But howwi1l you recoup the 2, lakhs?, 
Sir Raghavendra Rau: It is not a ,Present to the first class pas8engel'& 

us my friend seems to assume. The interest and the depreciation on this 
extra expenditure it is proposed to recover by means of a surcharge on 
passengers who use it, and it is only if the response is discouraging, if the 
number of passengers who will ayail.themselves of this facility is very 
small. that there will be a loss to railway revenues, and in that. case the 
experiment will have been a· failure. 

:Finally, Sir, I Jake this ~  of welcoming .the interest the 
~ takes in these financial problems and of expressing my thanks to the 

Leader of the European Group for raising this question. As Honourable 
Members are aware, in a ~  concern, entepIal vigilance is required 
of hoth the Directors and the shareholders. It is tbe necessary price of its 
prosperity or even i.ts solvency, and, 1 am sure, nobody on this side would 
quarrel with Honourable Members opposite for all the constructive criti-· 
cisms they make in the course of their speeches, but, lit the· Same t:me, I 
Rhould ask the House to hear with me if I plead that,· along with these 
~ , there should be given some small recognition of the work the 
Railway Administrations have already done in this matter. The Railway 
Board, Sir, has been compared tDa large number of animals and institu-. 
tions, extinct or existing. My Mead over there said the ~ day that it 
was a Star Chamber, and I believe, either in the press or elsewhere, I have 
heard the Railway Board compared to a donkey. (Laughtel'.) Well, Sir, 
may I remind Honourable Members that a donkey does not always do its 
work best if only given kicks; if now and then a small carrot is thrown to 
it, it will probably be impelled to better efforts. ;. ... . 

Mr. President (The Honourable'Sir-Abdul' ~  The 'que.iition' is: ... 

"Tbat the demand under the head 'Railway Board' be -reduced· by Re. 1;" 
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~  

Aaroa, Mr. Samuel. 
Aikman, Mr. A. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
Amlrr Ali. Mr. Muhammad. 
~  Babu Baijnatla. 
Banerjea, Dr. P. N. 
Bhagchand Soni, Rai Bahadur Seth. 
BUII8, Mr. L. C. 
Chaliha, Mr. Kuladhar. 
Chaprr.an·Mortimer, Mr. T. 
Chattopadhyaya, Mr. Amarendra N ath. 
Das, Mr. B. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desm, Mr. Bhulabhai J. 
F&r&I·i-lbtJ. Piracha; KltsJI B&lt'adul' 
Sha.ii>h. 

Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Ghulam Bhik N airang, Syl!d; 
Giri, Mr. V. V. 
Hans Raj, Raizada. 
Hosmani, Mr. S. K. 
Hudson, Sir Leslie. 
James, Mr. F. E. 
Jedhe, Mr. K. M. 
JehangiT, SiT CoWllllji. 
Joshi, MI'. N. M: 

~  Behari Lu.l, Babu, 
Maitra, Pandit LakshmiKanta. 
Malaviya, Pandit Krishna Kant. 
Mangal Singh, Sardar. 
Mehr Shah, Nawab Sahibzada Sir Sayad 

Muhammad. 
Mud.8.liar, Mr. C. N. Muthuranga. 
Mubammad Ahmad Kazrni, Qazi. 
Muttuza Sahib Bahadur, Maulvi Syed. 
Pali_, P_dit .sri Krishna Dlltta. 
Pant, Pandit Govid Ballabh. 
Parma Nand, Bhai. 
Raglmbil' Narayall Singh, Choudhri. 
Raju, Mr. P. S. Kumaraswami. 
Ranga, Prof. N. G. 
&nthanam, Mr. K. 
Satyan.urti, Mr. S. 
Scott, Mr. J. RaJD8ay. 
Sham Lal, Mr. 
Sheodass Daga, Seth. 
Singh, Mr. Rain Narayan. 
Sinha, Mr. Anugrah Narayan. 
Sinha, Mr. Satya Narayan. 
Sinha, Mr. Shri Kri8hna. 
Som, Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Umar Aly Shah, Mr. 
Varma, Mr. B.  B. 
Witherington, Mr. C. H. 

NOES--37. 

Abdul HamiJ, Khan Rab'\dur Sir. 
Ahmad Nawaz Khan, Major Nawab Sir. 
Anderson, Mr. J. D. 
Bajpai, Sir Girja Shankar. 
Bailsidhar, Rai SabRI. 
Bhide, Mr. V. S. 
Chauda., Mr. A. K. 
Craik, The Honouralile Sit Henry. 
Dalal, Dr. R. D. 
DeSouza, Dr. F. X. 
D'Souza, Mr. F. 
Ghu?.navi, Sir Abdal Halim. 
Griffitru., Mr. P. J. 
Grigg,The Honounble Sir James. 
JaWllhar Singh, Sard ... BaMdIil' SardM 
Sir. 

Lal Chand, Capiain Rao Banadur 
Chaudhri. 

Lalit Chand, Thakur. 
Mehta; Mr. S. L. 
MSKal. Mr: K. R. 
~,S  AilWl'ey. 

The motion was adopted. 

Mukherjee, Rai Bahadul' Sir Satya 
Charan. 

Murid Hussain Qureshi, Khan. 
Nagarbr, Mr. C. B. 
NILYdn, Diwan Ba'tmdur B. V. Sri Hari 
Rao. 

Noyce, The Honourable Sir Fraqk. 
Parkinson, Mr. J. E. 
Ran, Sir Raghavendra. 
Roy, Mr. S. N. 
Sde, Mr. J. F. 
Sanna, Sir Srinivasa. 
Sher Muhammad Khan, Captain S ~ 

Sir. 
Hircar, The Han&Ul'able Sir Nripendra. 
Slade, Mr. M. 
Thorne, Mr. J. A. 
Tott.enhtnn, Mr. G .. R. F. 
Vema, Rai Sahih Hira Lal. 
Za'frtllliril Kha.", The Hononrah1c Bir 
M!1rhammad. 

1&.: PM.ldet (The HOD0Umb1e· Sir-Abdur Rnhim): Is there any 
Honourable Member wishing to move his cut motion today? The Chair 
understanidstbe <Cfimgtiells ~ is llQ£i'toeady today to movie tneir motion. 
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Mr. JI. Asaf Ali (Delhi: General): We are not ready. We begin 
tomorrow morning. 

Mr. President (The Honourable Sir Abdur Rahim): Is there any other 
Group wishing to move any amendment? 

(No Member stood up.) 

As nobody is ready to move any other cut motion, the Chair would 
adjourn the House now. 

The Assembly then adjourned till Eleven of t.he Clock on Wednesday, 
the 24th February, 1937. 
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